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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 31 OF 2026

IN THE MATTER OF:

HELP ASTIA FOUNDATION .... APPLICANT
Versus

STATE OF UTTAR PRADESH & ORS. .... RESPONDENTS

RESPONSE AFFIDAVIT ON BEHALF OF RESPONDENT NO. 3,
UPSIDA

I, Rakesh Jha, S/o Sri § S Jha, aged about 59 years, R/o 324 Gaur

Saundaryam GNIDA West, G B Nagar, do hereby solemnly affirm and

state on oath as under:

1. That I am posted as the Regional Manager, Meerut of the
Respondent No. 3, Uttar Pradesh State Industrial Development
Authority (hereinafter “UPSIDA”). I say that I am fully conversant
with the facts of the case and in the abovementioned capacity am
competent and authorized to swear the present Affidavit.

2. That the present OA has been filed alleging large-scale industrial
pollution being caused by various industrial units operating in the

UPSIDC Industrial Area Massorie Gulawati Road, District Hapur,

L

Uttar Pradesh.
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PRELIMINARY SUBMISSIONS
3. That the Answering Respondent, UPSIDA is a public sector
undertaking of the State of Uttar Pradesh, spearheading the
development of industrial infrastructure in State for the last 56
years. It is a pioneer in the development of industrial areas, having
delivered iconic Industrial Areas, Townships & Industrial Parks on
more than 42000 acres of land, which house more than 26,000 units,

Kﬁ{gﬂdmg direct employment to lakhs of people.
QN SN

/ (/ /ﬁ\\-‘
’/f)‘\}\/r {1 THat UPSIDA is the lessor/licensor of the industrial plots in the
(S pgae.
Lo WUPSHDA Industrial Area Massorie Gulawati road, Hapur. The
H\-\?\‘: T ‘,z’ll'lgt"llnent of plots is made to lessee units for the purpose of setting

up lawful industrial activities. The terms and conditions of
allotment stipulate that the lessee shall comply with all applicable
laws, including environmental laws. It is the responsibility of the
individual industrial units to obtain the requisite consent/
permissions from the U.P. Pollution Control Board and other
authorities and to ensure compliance with the conditions of the
same, as well as ensuring that effluents are treated in accordance
with the prescribed standards before any discharge.

5. That the details of the plots mentioned in the present O.A. are as

!

follows:
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Respo | Plot

ndent | no.

No.

4. | A-11
& A-

Name of Unit

Purpose

Consent Status

(UPPCB)

M/s Leena

Organics Pvt. Ltd.

Shri
Ashu Singhal)

(Proprietor-

A true copy of the
dated
19.10.2016 for the

Permission

letter

to
of Plot
A-11 is

annexed

transfer
No.
hereto
and marked as
Annexure No. 1
A true copy of the
dated

20.04.2004 for the

letter

allotment of Plot
No. A-12 is
annexed  hereto
and marked as

Annexure No. 2

Mfg. of Solvents

& Thinners

The
obtained CTO from
UPPCB

22.10.2022
21.08.2015

unit has

on

and

5. |A-6 &

M/s Ashtech

Marketing ~ Pvt.

Ltd.

Fly
Handling

Ash

The unit has

obtained consent

from UPPCB dated

i
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R ey~ " PTTTY
A true copy of the 14.06.2022, valid till
letter dated 31.03.2027.
04.02.2004 for the
allotment of Plot
No. A- 6 & 7 is
annexed  hereto
and marked as
Annexure No. 3
M/s Aeon Power | Electronic The unit has not
Pvt. Ltd. Battery, provided to UPSIDA
(Name changed | _. . any CTO granted in

Dismantling, e B "
23.0%.2013 their favour, an
on = Recycling And ]
from M/s Plus therefore, notice
Recovery of
Power Pvt. Ltd.) dated  07.04.2026
Spent Battery )
Sublet to M/s was issued to the
Verdeen unit directing them
Chemicals  Pvt. to provide the same
Ltd. with within 15  days
permission  from failing which
UPSIDA  dated proceedings for

23.11.2022,

A true copy of the
dated
29.11.2001 for the

letter

allotment of Plot
No. D-l11

annexed

is

hereto

cancellation of the
lease deed would be

initiated.

The sublettee has
obtained CTO from
UPPCB

27.01.2022

on

L
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and marked as

Annexure No. 4

A true copy of the
permission for
name change
dated 23.0%.2013
is annexed hereto
and marked as

Annexure No. 5

A true copy of the
permission for
subletting  dated
23.11.2022 is
annexed  hereto
and marked as

Annexure No. 6

A true copy of the]
notice dated
07.04.2026 with
regard to plot D-11
is annexed hereto
and marked as

Annexure No. 7

7. | F-278

B I S

M/s Golden Feeds | Pet & Animal
Industries Feeds
A true copy of the | Plastic Moulding
letter dated | (F-288)

29.04.2015 for the
permission to
transfer of Plot
No. F- 278 is

annexed  hereto

and marked as

Annexure No. 8

The unit has
obtained CTO from
UPPCB dated
08.08.2023, valid till
31.07.2028.

L.
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1.

F-287,
288

Mrs.  Satanjala

Garg
M/s Radha Plastic

A true copy of the

letter dated

.| 28.11.2013 for the

permission to
of Plot
288 is

transfer
No. F-
annexed  hereto
and marked as

Annexure No. 9

All  Type of
Plastic Moulding
Works  (Molds

Manufacturing)

Certificate of non-
polluting unit issued
vide letter no. 2630
dated 10.12.2013
from the office of
General  Manager,
District  Industries
Centre Ghaziabad

A true copy of the
certificate dated
10.12.2013 is
annexed hereto and

marked as

Annexure No. 10

F-292

M/s Sojal Petro
Chemicals

Industries

A true copy of the
dated
20.04.2019 for the

letter

permission to
of Plot

F-292 s

transfer
No.
annexed  hereto
and marked as

Annexure No. 11

Mfg. of Thinner,
Chemicals &

Solvents

The unit has

obtained consent
from UPPCB dated
14.11.2022, valid till

31.07.2026.
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F-325

Shri Krishan
Gopal Aggarwal

A true copy of the
dated

16.04.2013 for the

letter

permission to
of Plot
F-325

transfer
No. are
annexed  hereto
and marked as

Annexure No. 12

Various

Chemical units

The unit has not
provided to UPSIDA
any CTO granted in
and

their favour,

notice

07.04.2026

therefore,
dated
was issued to the
unit directing them

to provide the same

within 15  days
failing which
proceedings for

cancellation of the
lease deed would be

initiated.

A true copy of the
dated
with

notice

07.04.2026
regard to plot F-325
is annexed hereto

and markpd as

Annexure No. 13

10.

G-196

M/s Zarchem

Agrico Industries

A true copy of the
dated
21.09.2019 for the

letter

Formulation of

Agro Chemicals

& Mfg. of
Mouse Glue
Trap

The unit has

obtained consent
from UPPCB dated
18.09.2022, valid till

31.07.2026.

L
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permission to
of Plot

G-196

transfer

No. is
annexed  hereto
and marked as

Annexure No. 14

BN-69 | M/s  SpaceChem | MS Steel | The unit has
to BN- | Engineers  Pvt. | Fabrication obtained consent
85 & |Ltd. from UPPCB dated
-l on-a9 Kibarmsny oPili 29.01.2025, valid till
to CN- ik o 31.03.2025,
S 113.03.2012 for the
permission to
transfer of Plot
No. BN-69 to BN-
85 & CN-49 to
CN-75 is annexed
hereto and
marked as
Annexure No. 15
F-22 | M/s Dynamix | Cable Mfg. | The unit has not
Extrusions Machine provided to UPSIDA
A true copy of the any CTO granted in
letter dated their favour, and
09.09.2024 for the therefore, notice
permission to dated  07.04.2026
transfer of Plot was issued to the

]
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No. F-22 s

annexed  hereto

and marked as

Annexure No. 16

S
unit directing them

to provide the same

within 15 days
failing which
proceedings for

cancellation of the
lease deed would be
initiated.

A true copy of the
dated

with

notice

07.04.2026
regard to plot F-22 is
annexed hereto and
marked as

Annexure No. 17

12. | F-223,

224

M/s Hindustan
Chemicals

A true copy of the
dated

28.09.2004 for the

letter

allotment of Plot
No. F-224 is
annexed  hereto
and marked

Annexure No. 18

as

Carbon  Black,
Flyash,
Dolomite,
Calcite,
Chinaclay,
Pigments,
Plastic

Additives,

Redoxide.

The unit has not
provided to UPSIDA
any CTO granted in
their favour, and
notice

07.04.2026

therefore,
dated
was issued to the
unit directing them

to provide the same

within 15 days
failing which
proceedings for

of the

cancellation
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F-319-
F-322

M/s Lakshmi
ChemiProducts
Pvt. Ltd.

A true copy of the
letter dated
16.07.2014 for the
permission to
transfer of Plot
No. F-319, F-320
is annexed hereto
and marked as
Annexure No. 20
A true copy of the
letter dated
31.03.2014 for the
permission to
of Plot
F-322 s

transfer
No.

annexed  hereto

Mfg. of Thinner,

Chemicals
Mixing
Packaging,
Ethyl Acetate

&

-
lease deed would be

initiated.

A true copy of the
dated

with

notice

07.04.2026
regard to plot F-224
is annexed hereto
and marked as

Annexure No. 19

The unit has not

provided to UPSIDA
any CTO granted in
and

their favour,

notice

07.04.2026

therefore,
dated

was issued to the
unit directing them

to provide the same

within 15  days
failing which
proceedings for

cancellation of the
lease deed would be
initiated.

A true copy of the
notice dated
07.04.2026

regard to plot F-319,

with

L

10
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F-379
& F-
380

and marked as

Annexure No. 21

F-320 is annexed

A true copy of the
letter dated
01.07.2017 for the
permission to
transfer of Plot
No. F-379 s
annexed  hereto
and marked as

Annexure No. 24

A true copy of the
letter dated
01.07.2017 for the

permission to
transfer of Plot

No. [F-380 is

M/s Jhoomar | Food
Namkeen Items

hereto and marked as

Annexure No. 22

A true copy of the
notice dated
07.04.2026 with
regard to plot F-322
is annexed hereto
and marked as

Annexure No. 23

The unit has
obtained consent
from UPPCB dated
15.03.2023, valid till

31.07.2027.

s

11
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annexed  hereto

and marked as

Annexure No. 25

F-43

M/s Uro Pack
India Pvt. Ltd
A true copy of the
letter dated
26.02.2014 for the
permission to
of Plot
F-43 is

transfer
No.

annexed  hereto
and marked as

Annexure No. 26

All
Corrugated

Types

(packaging)

of

The unit has not

provided to UPSIDA
any CTO granted in
their favour, and
notice

07.04.2026

therefore,
dated

was issued to the
unit directing them

to provide the same

within 15  days
failing which
proceedings for

cancellation of the
lease deed would be
initiated. A true copy
of the notice dated
07.04.2026 with
regard to plot F-43 is
annexed hereto and

marked as

Annexure No. 27

6. It is submitted that the unit impleaded as Respondent No. 16 does

not fall within the Industrial Area of UPSIDA.

L

12
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7. That it is respectfully submitted that the allotment/transfer of

industrial plots by UPSIDA is made subject to the express condition

that the lessee/plot holder obtain the requisite NOC/ consent from

UPPCB.
PARA WISE REPLY
8. That Para I of the O.A. merits no response.
9. That Para 2 of the O.A. merits no response.

10.That Para 3 of the O.A. merits no response. The Applicant is put to

strict proof of the same.

12.That Para 5.1 of the O.A. merits no response in view of the

submissions made above.

13.That with regard to the contents of Para 5.2 of the O.A. it is
submitted that the answering Respondent shall extend the fullest
cooperation with the action taken by the regulatory authorities in
the event that any non compliance with environmental laws is found
on part of the industrial units in question.

14.That with regard to the contents of Para 5.3 of the O.A. it is
submitted that the answering Respondent shall extend the fullest
cooperation with the action taken by the regulatory authorities in
the event that any non compliance with environmental laws is found

on part of the industrial units in question.

I

13
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15.That with regard to the contents of Para 5.4 of the O.A. it is
submitted that the answering Respondent shall extend the fullest
cooperation with the action taken by the regulatory authorities in
the event that any non compliance with environmental laws is found
on part of the industrial units in question.

16.That with regard to the contents of Para 5.5 of the O.A. it is
submitted that the answering Respondent shall extend the fullest

cooperation with the action taken by the regulatory authorities in

>

o Q\\\ the event that any non compliance with enviro
28 \ \

J ')_:.‘;pn part of the industrial units in question.

!

—
~

S

nmental laws is found

~

Y
EV/. That with regard to the contents of Para 5.6 of the O.A. it is
submitted that the answering Respondent shall extend the fullest
cooperation with the action taken by the regulatory authorities in

the event that any non compliance with environmental laws is found

on part of the industrial units in question.

18. That with regard to the contents of Para 5.7 of the O.A. it is
submitted that the answering Respondent shall extend the fullest
cooperation with the action taken by the regulatory authorities in
the event that any non compliance with environmental laws is found
on part of the industrial units in question.

19. That Para 5.8 of the O.A. is denied in view of the submissions made

above. f

14
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20. That with regard to the contents of Para 5.9 of the O.A. it is
submitted that the primary role of ensuring compliance with
environmental norms is that if regulatory bodies like UPPCB. The
answering Respondent shall extend the fullest cooperation with the
action taken by the regulatory authorities in the event that any non

compliance with environmental laws is found on part of the

industrial units in question.

21.That with regard to the contents of Para 5.10 of the O.A. it is

:".1"'_".’ .submitted that the answering Respondent shall extend the fullest

cooperation with the action taken by the regulatory authorities in

’ the event that any non compliance with environmental laws is found

" on part of the industrial units in question.

22.That Para 5.11 of the O.A. is denied in view of the submissions

made above.

23.That with regard to the contents of Para 5.12 of the O.A. it is
submitted that the answering Respondent shall extend the fullest
cooperation with the action taken by the regulatory authorities in
the event that any non compliance with environmental laws is found
on part of the industrial units in question.

24.That Para 5.13 of the O.A. merits no response.

25.That Para 5.14 of the O.A. merits no response.

15
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26.That with regard to the grounds raised in Para 6 of the O.A. it is
submitted that the answering Respondent shall extend the fullest
cooperation with the action taken by the regulatory authorities in
the event that any non compliance with environmental laws is found
on part of the industrial units in question.

27.That Para 7 of the O.A. merits no response.
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Hon'ble Tribunal and the regulatory authorities in addressing the

concerns raised in the present O.A.

30.That the above response of Respondent No. 3, is submitted before

this Hon’ble Tribunal for its perusal and necessary consideration.

L

DEPONENT

VERIFICATION

Verified at on this day of , 2026 that the
contents of the above affidavit are true and correct to the best of my

knowledge and belief and nothing material has been concealed therefrom.

DEPONENT

TED
ATTESTED (ne

TARY PUBLIC DELH:
4TSN OF INDIA

16



ANNEXURE NO. 1

P. State Industrial Development &, REGIONAL OFFICE
2.=sation Limited K5 MWEEE

U.P.8.1.D.C.

!' ‘ / C-2, 4th FLOOR, Mahaluxmi Mall

' RDC, Raj Nagar, Ghaziabad
Shri Alok Kumar Phone : 23211 ;?’3
'o Shri Madan Fax :282
S/ S Website : www.upsidc.com

R/o H. No. C-109, Arihant Harmani
Police Station, Indirapuram
Ghaziabad

Ref. No. Z243— Kf7SIDC/ROG/Plot No. A-11/MGR/  Dated: I?/J( /IL

Reg. : Permission for Transfer of Plot No. A-11, Industrial Area M G Road, Hapur.
Dear Sir/ Madam,

Please refer to your application dated 03-10-2016 regarding transfer of above noted plot in

favour of M/s Leena Organics Pvt. Ltd., Regd. Off.-H-2, Vijay Chowk Laxmi Nagar, New
Delhi-110092 to set up unit of Solvents & Thinners.

In this connection we are pleased to permit transfer of the above noted plot subject to payment

of transfer levy @ 10% of present prevailing rate Rs. 3900.00 i.e. Rs. 390.00 per sq. mtrs. on 1419.00 on
the following terms & condition:-

1.

2.

3.

You Shall clear our Balance dues Rs. 1,51,268.00 towards within 30 days from the date of

issuance of this letter

The transferee shall deposit the transfer levy amounting to Rs. 5,53,410.00 in lumpsum within 30

days from the date of this letter. :

The Transferee shall have to submit Non-Judicial stamp papers within 30 days from the date of

this letter for execution of lease deed of the plot in this office, failing which the action shall be

taken as per rules of the Corporation. The transferee will have to confirm the stamp duty from

Sub-Registrar concerned.

In case stamp papers on behalf of transferor are desired at any stage in future, it shall be the sole

responsibility of transferee to deposit the same. The transferee shall submit an affidavit in this

regard, to above effect.

The Transferee will have to get the NOC/Consent from UP Pollution Control Board &

provisional SSI from GM (DIC) Ghaziabad.

A fresh Lease deed will be executed in favour of the transferee on our new terms and conditions

within 60 days from the date of this letter.

Transfer of plot shall be considered hence forth only when lease deed for the plot has been

executed.

The Allotment Letter dated 20-04-2004, Lease deed dated 05-10-2007 & Possession dated

02-11-2007 will be surrendered by you within 30 days from the issue of this letter.

The transferee shall pay to the corporation maintenance charges from @ Rs. 40/- per sqmtr per

year.
Maintenance charges for subsequent years shall be decided by the corporation based on the whole
sale price index prevailing in the previous year vis-a-vis the whole sale price index in the 20th year
and would be informed to the transferee. The transferee will have to pay to the corporation such
maintenance charges on first day of July each year, in case of non-payment of maintenance
charges as mentioned above, the transferee shall have to bear interest @ 14% p.a. The corporation
further reserves the right to cancel the allotment on non-payment of maintenance charges.

B

17
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%3a) You will have to bring the unit under production after covering 30% of the allotted area

11.

12.

13.

14.

15.

within 03 years from the date of this letter. Further time extension shall be considered only on
merits of the case and upon payment of time extension fees as applicable from time to time .
Presently it is 5% & 10% of premium rate at transfer for 4t years & 5t year respectively and
after 5t year 15% per year from the date of transfer in very fast and fast moving areas and
25% & 5% of premium rate at transfer for 4 year & 5% year respectively and after 5% year
7.5% per year from the date of transfer in slow moving area.

Request for time extension will have to be made by defaulting allottees before the expiry of
original/extended period.

In case request of time extension is made after the expiry of original / extended period and
plot is not cancelled meanwhile then TEF would be payable for the entire period elapsed
since expiry of original / extended time limit.

In case unit commences production beyond 03 year from the date of transfer or any
extended period, then TEF will be payable for minimum period of one year after original
/extended period. In case TEF is not paid by the transferee allotment shall be liable for
cancellation on the ground of non-payment of TEF or the Corporation shall recover the TEF
as arrears of land revenue by issuing RC.

TEF shall be payable on one year basis for each year and interest on unpaid TEF would be
charged after expiry period and its demand shall be raised in the demand notices.

IMPORTANT : It shall be responsibility of transferee to submit necessary proofs for
production and get his plot surveyed by Junior Engineer of corporation as soon as he starts
production, failing which he shall be liable to deposit further TEF till the time of
production activity are substantiated by the Corporation.

A no dues certificate from the income tax officer as provided U/S 230 a of the income tax act
1961, will be submitted by you within 30 days from the date of this letter.

Any re-constitution/ transfer/subletting/change of project without prior approval in writing
of this corporation shall result in automatic cancellation of the allotment.

The transferee will mention in the postal address of their correspondence letters invariable
the name of UPSIDC., Industrial Area.

The transferee shall be allowed lease for the remaining period of the original lease period
given to the original allottee.

It will be compulsory for the transferee to adopt rain water harvesting system in the

B

building/ factory to be constructed on the plot.

18
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Lease R
ent shall be payable each year on Ist April in advance ti}l the continuance of lease as
per details given below:-

1 For Ist 30 years
2. For next 30 years
3. For next 30 years

Rs. 1.00 Per sqmtr. p.a.
Rs. 2.50 Per sqmtr. p.a.
Rs. 5.00 Per sqmtr. p.a.

The Transferee shall have to pay the service tax @ 15% on lease rent due as per rate
applicable from time to time.

17. The above offer shall be valid till the expiry date mentioned in the letter or 30 days from
date of issue of letter whichever is earlier. If after expiry of the offer the parties requests
for extension of offer and the reasons for the default submitted by him are found just &
proper to the satisfaction of management and the offer is extended, interest shall become
payable @ 14% from the date of this letter. However if the prevailing rate of the allotted

area changes or due to passage of time percentage of levy changes thenthe offer can only
be renewed on new allotment rates/levy only.

18. You will have to submit Sale Deed of the said plot within 30 days of this letter if any
construction existing on plot.
19. The transferee will have to submit an affidavit that he will be liable to pay transfer levy

on the additional premium within 15 days from the date of our demand on any variation
in premium rate is already fixed by the Corporation and fixed by Board of
Directors/State of Government.
Please confirm in writing 30 days from the date of this letter, if the.above terms &
conditions are acceptable to you, failing which this offer shall stand automatically withdrawn.

Yours faithfully,
For U.P.STATE INDL DEV.CORPN.LTD.

3 REGIONATUMANAGER
e ol
No.______ /SIDC/ROG/PLOT NO. A-11/MG Road /Date:
Copy to :-
1. M/s Leena Organics Pvt. Ltd,, Regd. Off..-H-2, Vijay Chowk Laxmi Nagar, New Delhi-110(
for information & necessary action please.

2. Incharge(IA), UPSI.D.C. Ltd., A-1/4, Lakhanpur, Kanpur for information please.

o

( REGION AGER

-

o
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75 ANNEXURE NO. 2

H . .
‘:"'{‘. il . C/

U.P, State Industrial Development Corp

 Head Offkei~ A4, LAKHANPUR, oration Ltd.,

, PQST BOX NO. 1050, KANPUR - 208024)
Regional Office: - R-13/112, Raj Nagar, Ghaziabad

Ref.No. 2757977 ssincs flo c(/ BA2 - prea Date 20ty
Shxd sahu Singha AT

£40 Bl RP, Singhal

Flat No, 36, Aslgat Appartmean

Plet No23, Vasuadhra Faclave
Ticlhl 96 ;

Subject:- Allotment of lend in Industrial Area Masoori Galawii Road, Ghaziabad

Viear Sir,

With reference 10 youw spphicanon daed 25-@3-2894 for allotment of land in our Industrial
Area Masoori Gulawti Rosd a1 Ghezished we Save allotted to you Flot No A-12 our Industrial

Area Mascori Guiswti Roed o Ghazished on the ‘conditions noted ot ey
; q@pgﬁdulﬁltomumfamnf&hm&mi' ' below

“ 1 The area of the Plot is 1419.60 Sq. mer.
> 3 ghc date of ihis oticr will be trcased & the date of allounent of the above plot in your
avour,
“ 3. The iticrest charpeabic as por clause § below on the (iotal) balance outstanding premiwm
- will be compuied fiom the date of allotment as dafined in clavse 2 above and payabie half
yeardy en 15t day of Januery xof 152 &ay of July cach year. The first of such payments will
e due on 18 Jenpary-2008 seat e

{2) There are constructions of Value of Re. ———— existing on the plot cost of which shall have
1o be pinid by you alonpwith resenvation moaey as mentivned in clause 4 below.

4. You shail deposit it this ofVice an emouat of Rs. 1,77,378/- Earnest Money of Rs. 1,000/
ha: been adjusted) 1owerds resenvation money in respect of the above plot latest
by AR -$-Y_ . This amouit {wpether with Earnest Money) Is approximately equal to
25% of the total premic of e plot & provisiocal rate of Rs, $00.00 per sq. mir location
and corner charge 3 Ra. ~—-per Sq. Mirs for first five acres and is subject 10 adjustment
acciading 10 actual mezswement of te plat if the sbove amount falls short of the amourt
eyual to 25% of the 1002] promium soteniieg o acual measurernent the balance will be

deposiied by you withie scvon Esys of the raceipt of the demand from us, If the payment e
nof nade az aipulaied above fus alfotment will stand automatically cancelled’and tie
whole amount of Famedt Money deposized by you will stand forfeited to this Corporation,
even if the arcs of the plot either exceeds oc is kess than the areu applied for te the exient of
20% or less of the arca epplied for. However, if the area of the land allotied either exceeds
ths arcw applied for or-falls short of the arca appliad for by an area more than 20% of i, the
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Earnea Moncy wili not be forlaied of tas alloament is not accepted, provided an intimation
is sent 10 us in tus respact By te dace stipulated above.

Mote;-  The premium menioned berein is provisional and is liable to be enhanced in

according with the provisions of Lease Deed.

. The remaining 75% of the provisional premium shall bave to be paid by you in ten equal
half y carly installments each of which will be due for payment on 1* day of January and 1*
day of July cach yew. The 1 installment of such payment will fall due for payment on

N 01-01-200S. The sccond and subsequent installments of premiom will fall due on 1* day of

e duly and 1 day of January each year. .o 45 i e 7 il A R e b TR

SR T ~‘-.".;“~-,Anintuu@mpamﬂb:\mqghm&dpep)mxnim with

“oo | | stipulsted in clause 3 above 10 a rebaze of 2% per ansum on payment on or before the

0 prescribed date and if there are 0o amrears of dues. The amount of the balance premium and
: the inlcrest due on if from Lme L0 time shall remain first charge on the land and the building

.+« - and machinery erocted therooa till it is (they ase) paid in full.

% Note:»  The Premium menuoned berein isiprovisional and is liable to be enhanced in
- scoordance with the provisions of Legse Deed.
-+t The Stump daty the registraton changes and legal expenses involved in the execution of the
- . Jeasc deod and other agrocments from time to time will have to be borne by you.
.. %7 In the cvent of canocllation of allotment oa sccount of any default on your part, the
| cvam i - following amounts will stmd forfcited J10- the - U.P.# State - Industrial Development
-~ s ‘Corparation Lad. f i Y x
{a) Intereat 15% per annum from the date of allotment on the total unpaid premium form time
1o ume ull the date of canccliation of allotment on the total unpaid premium from time to
time ull the duie of cancelistion of allotment without allowing rebate in interest, mentioned
in clause 5 sbove imespective of the fact whether the dues had been paid and in time or not

3

And :
:b) Use and Occupation chwgpes/Lesse Rent from the date of allotment upto the date of
: cancellation,

©,1€) In the case of constructed thods ; by UPSIDC Lid. 5% of the cost of shed to wards

* “The balanoe amount, if any, out of the deposits made by you till then, after deducting the

-+ 7 amounts 10 be forfeited 2s above, will be refundable. Ia case the total of the amounts paid is

s 3 lmmmemomwbcﬁ:fdbd)w:hnbeﬁabkwpaymcdiﬂmccmdlhcsamc
-, . shall be recoverable by the Corporation form you.

8. In the cvent of surrender of the allotment, the following amounts will stand forfeited to the
U.P. State Industrial Development Corporation Ltd.

(@) Intcrest @ 15% per annum from the date of allotment upto the date of surrender of the
allotment oa the 1ol balanoe (unpeid) premivm from time to time allowing the rebate (in
interest) imespective of the fact whether the payments were made in time or not.

And

(d) Use and Occupation charpeslease Remt from the date of allotment upto the date of

surrender.

And

'€) 3% of the cost of shed 1owards depreciation in the case of constructed sheds allotted by

UPSIDC.
The balance amount, 1f any, 021 of the deposits made by you ull the date of surrender atier
deducting the amounts 1o be forfeited as above, will be refundable. In case the total of the

amounts paid 15 less than the amounts 10 be forfeited, you shall be liable to pay the
difTerence and the same shall be recoverable by the Corporation form you.

21
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¢ ihe oot has hoen o)

the production is commencad in the unit set #p oa the plot of land covered by this letter.

(¢) Whenever Municipal Corporation of Board, Cantonment Board, Zlia Parishad, Town Area
{any) other local bodies (body) take over this Industrial Area of UPSIDC, you will become
lhblewplyanddiudmgcmmmchmchhmandmgoingchmgcablc
imposcd and assessment of cvery description, which may be assessed, charged or imposed

upon then by the local body nd will abide by the laws rules and direction of the local body.
d) In case boiler is w0 bs installed and coal is 0 be used, you vill obtain clearance from the
_ suthoritics conoemad. ‘

‘2) You wili make appropuiste aangements 2t yoa own cost for proper disposal of wastewater
produced in your unit. a3 :
' 1. You will apply for and obtxin power connection from the local agency/U.P. State Electricity
Board as the case mey be 21 your cod and cost. .
/12, Before execution of licence agreement you shall have to:-
(i) Submit valid SS.1. registration certificate issued by District Industries Centre for the item
of manufacturing for which this allotment is made.
(i) Clear nll dues upio the date of exocuting lease deed as mentioned in clause 3, 4 and § of this
“ ({if) Any other formalitics roquired, if 2ay.
- 13.You will have 10 take over possession of the land executing the Lease Deed within 30 days
¥ from the date of inviting you 0 do so or within 3 months from the date of this letter
whichever is earlicr.
14. The Lease Deed for the Plot (s) will be executed only when.
‘a) The factory has been established and commercial production has been commenced to the
satisfaction of this Corporation.
OR
(b) The loan has been sanction for the project for which this allotment is being made by the
financial institution (roquiring creation of mortage) and the same has assured. in wriling,
UPSIDC Ld., for making the hump sum payment of total balance premium of land out of
the first disbursement of the sanctioned loan on behalf of the allotiee. In the event, we mnay
be able 10 sllow firdt charge to such institution and transfer to it the original Lease Deed n
exchange for registerod duplicate copy thereof.
15. The allotment will be cancelled if and when there happens ainy one of the events mentoned
below and the same consoquences will follow as stated in clause 7 above.
{a) If your fail to exccuiz Lease Deed and’or take possession of the land as mentioned in clase
nos. 11 and 13 within the time stipulated in clause 13 the time being of essence.
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Sy yer and Rs. 10000 per hectare per year during the next thirty years afier expiry of
Be fox soay yors. -

< 1. Yo sfall ooy © B corporatis mrecoance charpes oa the mie prescribed below
a For year 2002 0 2006
h For year 2006 w0 2011

'3 For year 2012 0 016

@Rs &- prsgmp2

ERs6- prsgm pa
SRe§-parsgmopa
Mmhgﬂm)mﬂ&wwhwwm&
wholc sale price index prevaiiing o the previoes year vis-dvis the whole sale prive index
= e 20% yoar and whole be informed 1 you. You have to pay o e corportion such
mmacmance charpes oa first day of Jely each yexr, in case of noo-payment of mainienance
w:mm:mﬂhuhw@lﬂpmm
father reserves the nighs & e S allomaea 0a duerpeyment of maimienance

Toe following fee be due 25 Time cxaensicn foe in case of exicasion of time beyoad two
yeas i3 very fast moving aeas Teme Exaension Fee (TEF) shall be charged as per

V5

following: - _

Upto Two Years froe the dume of Alloement Without any extension fee

2w 3 yeans 2 % of the onginal premuum as TEF
Iwdyoas 3 % of the onginal premium as TEF
410 S yeeny S % of the oaginal premium as TEF
5106 years

7.3 % of the onginal premium as TEF

Bayond 6 years  extension  in

exceplioral  circumstances  with  the

prce approval of MDD @ 10%: ot

onginal premium as extension foe

23. The ailotice/lessee w1ll meation in the postal address of his correspondence letter invanabic
the name of UPSIDC Industrial Area

24 All the payments 1o the Comonnon dhoeld be made only through Bank Dt Py order
favow of UPSIDC 113 peraNe o Ghanshad No pavments in cash o through chaques
would be accepied
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“within the spocified pariod as contained Licence ﬂ.grecmcmfl -
whiclh the allotment of the plot (s) wall bﬁ:::kd. s ey
26. m'glll'bc u’:w '?lc swhlny 10 g<t NOC form UPPCB (U.P.Pollution Control Board)
qu'l [;nc fumnished 10 this Corporation, you will be liable for action according to law and
£ 2 wnld' nothew&rnydmmoromisiomwhichmaybcin
contravention o the U P. Pollution Control Board rules environmental laws.

Yours faithfully
for U.P. State Industrial Development . Corporation. Ltd

No, IROG/SIDCIPLOT.\'O ISITE Date

Copy forwarded for information and Decessary action to:-
. Chicf manzger (LLA) U.P. State Industrial Development Corporation Ltd.,
A-1/4, Lakhanpur, Kaopar.

2. Geoeral Manager, District Industries Centre, Ghaziabad.
3. Regional Manager, U.P. Fm Corporation, Ghaziabad.

nal Manager

e\o@w/
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80 ANNEXURE NO. 3

P, |
o UpSitE . Registered AID o

U.P. State Industrial Development Corporation Ltd.
(Head Office: - A-1/4, LAKHANPUR, POST BOX NO. 1050, KANPUR - 208024)

Regional Office: - R-13/112, Raj Nagar, Ghaziabad

Ref. No.| |97 7725 /SlDCOMo//}é?*?ﬂﬂ D,,e,,/og/‘,l

M/S Ashtech Marketing (') Ltd.
Shri Shiv Kumar Agarwal (Director)
Shakuntla Bhawan

268, Ram Nagar, Gandhi Nagar,
Ghaziabad

Subject:- Allotment of land in Industrial Area Masoori Gulawti Road, Ghaziabad
Dear Sir,

With reference to your application dated 23-01-2004 for allotment of land in our Industrial
Area Masoori Gulawti Road at Ghaziabad we have allotted o you Plot No A-6 & A-7 our
Industrial Area Masoori Gulawti Road at Ghaziabad on the conditions, not ed below for selting
up an industrial unit to manufacture of Laduetien-Eurmwes= Fly-

I, The area of the Plot Is 3000.00 S¢. mir, '

2. The date of this letter will be treated as the date of allotment of the ubove plot in your
favour.

3. The interest chargeable as per clause 5 below on the (total) balance outstanding premium
will be computed from the date of allotment as defined in clause 2 above and payable half

yearly on Ist day of January and Ist day of July each year. The first of such payments will
be due on 15t January-2004 3

(a) There are constructions of Value of Rs —— existing on the plot cost of which shall have
to be paid by you alongwith reservation money as mentioned in clause 4 below.

4. You shall deposit at this office an amount of Rs 3,56,500/- (Eamest Moncy of Rs. 1,000/
has been adjusted) towards reservation money in respect of the above plot latest by
05-03-2004. This amount (together with Eamest Money) is approximately equal to 25% of
the total premium of the plot at provisional rate of Rs 490.00 per sq. mtr on 2000.00 sq.
mtrs & Rs. 450.00 per sq. mtrs on 1000.00 sq. mtrs location and corner charge @

Rs. per Sq. Mirs for first five acres and is subject to adjustment according to actual

measurement of the plot. If the above amount falls short of the amount equal to 25% of the

total premium according to actual measurement the balance will be deposited by you within
seven days of the receipt of the demand from us. If the payment are not made as stipulated
above this allotment will stand automatically cancelled/and the whole amount of Carnest

Money deposited by you will stand forfeited to this Corporation, even if the area of the plot

cither exceeds or is less than the area applied for to the extent of 20% or less of the arca
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.

applied for. However, if the arca of the land allotted either exceeds the area applied for or-

falls short o.f the. area applicd for by an arca more than 20% of it, the Earnest Money will

not be forfeited if this allotment is not accepted, provided an intimation is sent to us in this
respect by the date stipulated above.

Note:-  The premium mentioned herein is provisional and is liable to be enhanced in

according with the provisions of Lease Deed.

5. The remaining 75% of the provisional premium shall have to be paid by you in ten equal

half yearly installments each of which will be due for payment on 1" day of January and |*
day of July each year. The 1" installment of such payment will fall due for payment on
01-07-2004. The second and subsequent installments of premium will fall due on 1" day of
July.and 1* day of January each year.
An interest @ 15% per annum shall be charged on the outstanding (balance) premium with
effect “from the date of allotment and will be payable alongwith installment of premium as
stipulated in clause 3 above 1o a rebate of 2% per annum on payment on or before the
prescribed date and if there are no arrears of dues. The amount of the balance premium and
the interest due on If from time 1o time shall remain first charge on the lnnd and the bullding
and machinery erected thereon tl It Is (they are) pald in full.

Note:-  The Premium mentioned hercin jis provisional and is liable to be cnhanced in

accordance with the provisions of Lease Deed.

6. The Stamp duty the registration charges and legal expenses involved in the executien of the
Jease deed and other agreements from time to time will have to be bome by you.

7. 1In the event of cancellation of allotment on account of uny default on your part, the
following amounts will stand forfeited to the U.P. State Industrial Development
Corporation Ltd. :

(a) Interest 15% per annum from the date of allotment on the total unpaid premium form time
to time till the date of cancellation of allotment on the total unpaid premium from time to
time till the date of cancellation of allotment without allowing rebate in interest, mentioned

in clause 5 above irrespective of the fact whether the dues had been paid and in time or not.
And
(b) Use and Occupation charges/l.case Rent from the date of allotment upto the date of
cancellation.
And
() In the case of constructed sheds allotted by UPSIDC Ltd. 5% of the cost of shed to wards
depreciation.
The balance amount, if any, out of the deposits made by you till then, after deducting the
amounts to be forfeited as above, will be refundable. In case the total of the amounts paid is
less than the amounts to be forfeited you shall be liable to pay the diffcrence and the same

shall be recoverable by the Corporation form you.

8. In the event of surrender of the allotment, the following amounts will stand forfeited to the
U.P. State Industrial Development Corporation Ltd.

(a) Interest @ 15% per annum from the date of allotment upto the date of surrender of the
allotment on the total balance (unpaid) premium from time to time allowing the rebate (in
interest) irrespective of the fact whether the payments were made in time or not.

And

(b) Use and Occupation charges/Lease Rent from the date of allotment upto the date of
surrender,

And

(c) 5% ol;éhc cost of shed towards depreciation in the case of constructed sheds allotted by
UPSIDC.

The ba]ancc amount, if any, out of the deposits made by you till the date of surrender after
deducting the amounts to be forfeited as above, will be refundable. In case the total of the
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amounts paid is less than the amounts to be forfeited, you shall be linble to pay the

difference and the same shall be recoverable by the Corporation form you.

The plot has been allotted on as it is basis and where it is leveling ctc., il any, js lo be

undengkc.n by you at your expenses. You will pay to the U.P. State Industrial Development

Ltd. within 30 days from the date of the demands made by this Corporation from ‘the time

such recurring fee in the nature of service and/or maintenance charges as determined by this

gorpomtion. In case of default you will be liable to pay interest @ 15% p.a. on the amount
ue.

10. .

(a) You will obcy and submit to the rules of Municipal or other authority now existing or
hereafler to exist so far as the same relate to the immovable properly in the Industrial Area
or so far as they affect the health, safety and convenience of the others inhabitants of the
place, and will not release any obnoxious gaseous, liquid or solid efMuents from the unit in
any casc.

(h) Ygu will establish ot your own cost an approprinto and officiont offluent lrentiment
system/plant and will ensure that it Is ready and functional as per the norms and
specifications expected laid down or stipplaled by the State EMuent Board/U.P. Pollution

Control Board and any other authority established by law for the time being in force before
the production is commenced in the unit st up on the plot of land covered by this letter.

(c) Whenever Municipal Corporation of Board, Cantonment Board, Zlia Parishad, Town Arca
(any) other local bodies (body) take over this Industrial Arca of UPSIDC, you will become
liable to pay and discharge all rates, taxes, charges, claims and outgoing chargcable

imposed and assessment of every description, which may be assessed, charged or imposed
upon then by the local body and will abide by the laws rules and direction of the local body.

(d) In case boiler is to be installed and coal is to be used, you will obtain clearance from the
authorities concerned.

(e) You will make appropriate arrangements at you own cost for proper disposal of wastewaler
uced in your unit, .

11. You will apply for and obtaln power connection from the local agency/U.P. State Electricity
Board as the casec may be at your end and cost.

12. Before execution of licence agreement you shall have to:- .

(i) Submit valid S.S.1. registration certificate issued by District Industries Centre for the item
of manufacturing for which this allotment is made.

(i) Clear all dues upto the date of executing lease deed as mentioned in clause 3, 4 and 5 of this

letter.

(iii) Any other formalities required, if any.

13. You will have to take over possession of the land exccuting the Lease Deed within 30 days
from the date of inviting you to do so or within 3 months from the date of this letter
whichever is earlier.

14. The Lease Deed for the Plot (s) will be executed only when.

(a) The factory has been established and commercial production has been commenced to the
satisfaction of this Corporation.

OR

(b) The loan has ban sanction for the project for which this allotment is being made by the
financial institution (requiring creation of mortage) and the same has assured, in writing,
UPSIDC Ltd., for making the lump sum payment of total balance premium of land out of
the first disbursement of the sanctioned loan on behalf of the allottee. In the event, we may
be able to allow first charge to such institution and transfer to it the original Lease Deed in
exchange for registered duplicate copy thereof.

15. The allotment will be cancelled if nn.d when there happens any one of the events mentioned
below and the same consequences will follow as stated in clause 7 above.
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(a) \f your fail to cxe‘cu.tc Leas.c Deed and/or take possession of the land as mentioned in clause
nos. 11 and 13 within the time stipulated in clause 13 the time being of essence.
OR

(b) If you fail to make payment of interest and / or premium on or before the duc date (s) as
mentioned in clause 5 of this letter.

16. You shall not employ in the unit any process generating smoke or fumes or involving use
of chimney and any use of fossil fucl in the process which may cause atmospheric pollution
and / or would not discharge liquid effluent which may be obnoxious by nature or cause
pollution. Your unit should not involve any significant emission of particles and / or
gaseous substance in the air.

17.In employing labour for the industry, skilled, semi skilled or unskilled, shall give
preference to one or two able-bodies persons from the families whose land has been
acquired of the said Industrial Area.

18. You shall also be liable to pay maintenance/service charge
the demand made by Corporation,

19.The balance premium alongwlth stipulated Interest will const
allotted plot till fully pald.

20. You will pay lease rent at the rate of Rs. 2000/~ per hectare per year during the first thirty

years Rs. 5000/- per hectare per year during the next thirty years after expiry of the first

thirty year and Rs. 10000/~ per hectare per year during the next thirty years after expiry of
the first sixty years.

21. You shall pay to the corporation mainten

s in addition to other ducs as per

ltute the Nist charge on the

ance charges on the rate prescribed below :

@ Rs. 4/- per sqm. p.a.
@ Rs. 6/- per sqm. p.a.

@ Rs. 8/- per sqm. p.a.
Malntenance charges for subsequent years shall be decided by the corporation based on the
whole sale price index prevailing in the previous year vis-d-vis the whole sale price index
in the 20" year and whole be informed to you. You have to pay to the corporation such
maintenance charges on first day of July each year, in case of non-payment of maintenance
charges as mentions above, you shall have to bear interest @ 15% p.a. The corporation
further reserves the right to cancel the allotment on non-payment of maintenance charges.

22. The following fee be due as Time extension fee in case of extension of time beyond two

years in very fast moving arcas. Time Extension Fee (TEF) shall be charged as per
following: -

Upto Two Years from the date of Allotment:

a. For year 2002 to 2006
b. For year 2006 to 2011
c. For year 2012 to 2016

Without any extension fee

210 3 years 2 % of the original premium as TEF
3104 ycars 3 % of the original premium as TEF
410 5 years 5 % of the original premium as TEF
510 6 years

7.5 % of the original premium gs TEF

Beyond 6 years  extension in
exceptional circumstances  with the
prior approval of M.D. @ 10% of

) original premium as extension fee.
23. The allottee/lessce will mention in the postal address of his correspondence letter invariable
the name of UPSIDC Industrial Arca.
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.

24. All the payments to the Corporation should be made only through Bank DralVUpay order in

favour of UPSIDC Ltd. payable at Ghaziabad No payments in cash or through cheques
would be accepted.

25. You will utilize minimum 30% area of the plot by covering it by roof/permanent shed

within the specified period as contained in the Licence Agreement/lease Deed, failing
which the allotment of the plot (s) will be cancelled.

26. 1t will be your sole responsibility to get NOC form UPPCB (U.P.Pollution Control Board)
and it is not furnished to this Corporation, you will be liable for action according to law and
UPSIDC would not be responsible for any of your act or omissions which may be in
contravention to the U,P, Pollution Control Board rules environmental laws.

Yours falthfully
for U.P. State Industrial Development . Corporation. Ltd

\

\

| R o\\al Manager
\ b\ze}‘>‘
No. /ROG /SIDC/PLOT NO

/SITE Date

Copy forwarded for information and necessary action to:-

1. Chief manager (I.A.) U.P. State Industrial Development Corporation Ltd.,
A-1/4, Lakhanpur, Kanpur.
2. General Manager, District Industries Centre, Ghaziabad.

3. Regional Manager, U.P. Financial Corporation, Ghaziabad.

\

R al Manager

21
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ANNEXURE NO. 4

S U. P. State Indusztrial Development Corpor'tion_Lg';t.d
Regional Office : R-13/112, Raj Nagar, Ghaziaba

onal Oificnt- GHAZTABAD

/SIDC-&

i pllqt No et Dat;?ctﬂ/'ll.’ﬂeﬂl
Jﬁ&w @wgh’(pjm (4.0 y‘vﬁ/“; D
-8€ Goymdprany Ghigla

BZIARAD (U.P.)
Bub. - Allotment of land in Inductrial Area MASURI GULAWATHI
W Bir

Vath reterence to your application ddtpd‘?ollifzmﬂ| for allotment of land
oL re [ndustrial Area MASURI GULAWATHI we have alloted to you plot
D“’ in our Industrial area MABURI GULAWATHI at

cnditions noted below for settin% up an Industrial unit to

manufac i

vre Elevlonic £-8 atle v

i. The area of plot is J&g’o'pDSq.mtr.

.The precise measurement and the
wea of the land in the plot is as

per site plan attached herewith.

Ihe date oFf this letter will be treated as the date of allotment of the
above, plol in your favour.,
R i he wnterest chargeable as per clause S below on the (total) balance ’
r outstanding  premium will be computed from the date of allotment as
defined in claus@®2 above and payable half yearly on ist day of January
g and ist day of July each vear. Th%rst of such payments will be due
( 4 o1 {1 J‘l_l") saz, z ¢

= constructions of value of Rs.
the plol, cost of which

Q.00 existing on
shatl have to be paid by you along-with
ton money as mentioned in clause 4 below.

b
shall depo=it at this office an amount of Rs. 191,95-0: 00 (Earnest
of R 1200.80 bas  been adjust towards reservation money
n respec? + the above plot latest by 12/2001. This amount (together
vii bl e neylis approrimately equal to 254 percent of the total
ium of the plot at the provicsional rate of Rs.;v = 2@ per sq.mtr,
and locational/Corner Ghar.@ Rs. —— _s3q.mtr.for first five acres and i=
' = cadiustmept according to actual measurement of the plot. I+
e amount falls short of the amount equal to 25% percent

percent of the total premium  acceording to actual wmeasurement, the
balaonce will be deposited by you within seven days of the receipt of
the demand from ve.i+ the payments are oot made as <tipulated above
I allotment Pl atand avtomatically cancelled/and the whole amount
4 ‘:::«fnest Mores

deposited by you will stand forfeited to  this

Corporation, < e 1f the area of the plot either exceeds or 1< less
than e are ippl Led for to the extent of 2040 or less of the area
'prfjg for However, 1f the area of the land alloted either exceeds the
wrea applied for or falls ghort uf the area applied for by an area more
han 207 t.the Earnest Money will not be forfeited if thio allotment
not scoepted,provided an intimation 1e sent to us in this respect by

we ol . Liputaled }

LAV

AR

e —————————
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/

{e YEemAining 70 % of the provasional premium shall have.Fo he pard
by ¥ou in ten egual hal#f vearly instalments each of which will be due
for pavment  on  1st  day of Januvary and 1st day of July each year.The
first dnstalment of such payment will $all due for payment on 81/07/2007
The second and subsequent instalments of premium will fall due on ist
day  of January  and 1=t day of July each vyear. An interest 17%
peroannun =hall bhe charged on the outstanding (balance) premium w@th
etrfect from the date of allotment and will be payable alongwith
instaloent of premium az  stipulated in clause 3 above subject to a
rebate of 2% per annum on payment on or before the prescribed date and
it thereare no arreacs of dues. The  amount of the balance premium and
Lhe anterest due on 1t from time to time shall remain first charge an
the  land and the building and machinery erected thereon till at ie
{they are) paid in full.

MOTE = The premium mentioned herein is provisional and is liable to

Lee  enhanced  in  accordance with the provieions of Licence
Syreement/Leaze Deed.

The ctamp duty,the registration charges and legal esxpenses involved in

. Ehe execution of the Lease Deed and other agreements from time to time

¢
!

() 1%, O°T ot 9 174

viill have to be borne by vou.

In the event of concellation of allotment on account of any default an

your part.the following amounts will stand forfeited to the U.P. State
Induetrial Development Corporation Ltd.

{a) Interest @ 17% per annum from the dalz of allotepnt on the total
unpaid premivm from time Lo Lime tili the date of cancellation of
sllotment without allowing rebate in intersst, mentiored in clause

S ebove irrespective of the fact wvhether the dues had been paid in
time or not,

yahiD

(b Use and Occupation charges/lesse Rent $rom the date o+ allotment
- vplte the date of cancellation,

arn

(cr In the case of constructed shede alloted by UPSIDC L.td., 5% of the

vost of shed towards depreciation.
The Ealance amoun b, if any, out of the deposits made by you
1)1 tren, aéter deducting the anmounts to be for4eited as

above, will
In case the total of the amounts paid i1s less then the
Lo be forfeited you shall be liable to pay Lhe difference  and
‘ same chall be recoverable by the Corporation from you.

® retundable,
] TnTRT R

l—. |

b ‘;H'TIEHK of =urrender of the allotsent, the following amounts will
v forteited to the U.F.State Industrial Development  Corporation

e anmi ™ trom the date of allaotment uwpto the
e of currender o+ the allotment on the total balance funpead)
Emium  from bime to  time allowing the rebate (in interpst)
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“tive of the fact whether the payments were made in time or

“nd

I and cccupstion Charges / Lease Deed from the date of allotment

£11] the diete of currender.
FAnd
]

Kc) 5% of¢ the cost of the shed towards depreciation
conetructed shed alloted by UPSIDC.

The balance amount, if any, out of the deponsits made by you
till the date of surrender after deducting the amount trn be forfeited
will be refundable.ln case the total of the amounts paid is

be liable to pay the

you shall
by the corporation from

il case oOf

v above,
leee Lhan the amounte to be forfeited,

di+i=rence and the same shall be vecoverable

YA SAL N

Thes plot has been alloted on as it is where it is baszis and level i ing
et .. if any, is to be undertaken by you at pupenses. You will pay to
‘e U, P.State [ndustrial Development Corporation Ltd. within 3@ days
from  the date of the demands made by m time to
iwme such recurtang fee in  the nature or
maintenance charges as determined by this Corporation.
default you will be  liable to pay interest @ 17% p.a. on

this Corporation fro
service and / or
In case of

the amount

due.

g.
—\_\‘/‘A LS
16. (a)¥ou will obey and submit to the rules of Municipal o auwthority now
eristing oOr hercafter to erist =o far as the same relate to the
; immovable property in the icdustrial aregs or SO far as they affect
; the health,safety and corvenience of the others inhabitants of the

) place,and will not release any obnoxious (ASEOUS, liquid or solid
effluents from the vnit in any case.

F (hiYou will establish &t your ovin cost an appropriate and efficient
o3 eféluent treatment system/nlant and will ensure that it is ready and
. functionzl as per the noras and specifications expacted laid down or
fluent Board/ U.F. Follution Control Board

ctipuiated by the State £t
£ﬁhﬁﬁ any other authority established by law for the time being in
" $crce before the production ic commenced in the unit set up on the

plot oFf iand covered by this letter.

encver Municipal! Cprporation  oF Board Cantonment Roard, Zila
rizhad, Town Area or (any) other Jocal bodies {hady) take over this
‘ihdustrial ares uf UPSIDE,you will hecome liable to pay and discharge
all raotes, tares, cherges, clains and outgoing chargeable inposed and
eseaent  of every description, which may be assessed, charged o
Zed " upon then by the local body and will abide by the laws rules

and cdirection of the local body.

¥ L)

}In tase boiler ic to be installed and coal 1s to be used, you  will

c'b,ta“" clearancid from the auwthorities concerned.
14
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L owill ectablish an appropriate and efficient effluent treatment
MO feysten of waste waeter before 1t is let out of the factory

pf€?hise5 as per norme and specifications ot the State Effluent Board
:"\c _ﬁl‘he Board ot prevention and control of Water Follution preferably
e=igned by the Mational Envirormental Engineering Research Institute.

o

(‘)YDLi will make appropriate arrangements at your own cost  for propsv
disposal of waste water produced in your unit,

41. You will apply for and obtain power connection from the local agency/
U.F. State Electricily Board as the case may be at your end and cost.

12, Before execution or licence agreement you shall have toi-
(1) Submit valid 6.8.1.regastratien certificate imsued by District
Industries Centre for the item of manufacturing for which this
allotaent is made.

(i) Clea} 211 dues upto the date of exgcuting Licence Agreement as
mentioned in clause-3,4 and & pf this letter.

S . ) . .
{11i) Aoy other formalities required, if any.

R4S Ve will have to teke puer possession of the land executing the
Licence Agreemenl within 3@ days from the date of inviting you to qO
T~ ee or withun T monthz from the d=te of this letter whichever 1is

eacllier.

Deed for the ploti=r will be executzd only when-— )
has heen cutahliched and commercial production has
£ this corporataon,

|-\,14. The Laase
§ Lo Na) ‘The Factory : ¥
e commenced Lo the gatizfaction o

{ir; The loén has been sanctionad for ?he project for which_this
\ s2llotments beind made by the financial instruction (requaring
c?eatian of mortgage) and the same has assured,in writing,pPSIDC
L td., for making the lumpsum payment of total balaqce premium of
ond out of the first oisbursement of the sanctioned loan an

~half of the allottee.in the event, we @y be able to allow
¢ oot charge to auch institution and transfcr to 1t the original
. (T3 Deed.xn erchange for registered duplicate copy thereot.

iloteent will be cancelled if and when there happens any of the
evants renticned below and the same consequences will follow as stated
X ’
in gle & 7 above:-
L ta) r¢ you #ail to execule Licence pPgreemenl/lease Deed and/or talke

\ cezsjon  of the land s mentioned in clause nos. 11 and 13
\ witietée the time stipuleted in clause 13, the time being of
CEEence.
//\ _ : R ‘
%b) (£ T 4ad) to made payment of interest and / or premium  on or
Wogors the due datelz) as pentioned in clause S or this letter.
| You cli-1) not awp oy i the anit any process genecabing smoke or funes
or involviro o o chimney and any use of fossil fuel in the provcess
whic oy e ‘.‘ u}.g‘:. by nature or cause pol lution. four unit shouled
ol IRNLTs LI A oy g ficant emicsion of [SE L N | WELs andldor uassegus
subalnice Arf the air . 1L 20L\5
.
'~
4
;e
O N
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skilled '

[a caploying  labour for the industry, skilled, $E:‘died perscn:
wnerilled, shall give preference to one or two able- °. ose of the
from the families whose land has been acquired for the purp

said industrial area.
ges an

: Al
You shall also be liable to pay maintenance/service F:;on
addition to other dues as per the demand made by the Corpora

. . - & § » the
The bilance premium alongwith stipulated Lnter?st will constitute
tiret charge on the alloted plot till fully paid.

‘ou will pay use and occupation charges/lease rent at the rate gf ;?;
<@00/-per hectare per year during the first thirty years, Rs. ..(;mu,1
per hectare per year during the next thirty years after expiry of the
firet thirty years and Rs.12000/-per hectare per yesr during the next
thirty years after expiry of the first sinty years.Use and occupation
charges are payahle till the date lease is granted to you whereafter
lease rent will have to be paid.

wwill mention in the postal

*1 The allottee/licencee/leasee of UFSIDC Ltd
variably the name of UFSIDC

address  of this connespondence letters in

industrial area.-
ALl the payments to the corporation should be made only through Bank

Draflt/pay order in favour of UFSIDC Ltd. payable at Fanpur Mo
payments in case or through cheqgues would be accepted.

23 fou will utilise minimam  3@% area of the plot by covering it by
roof/permanent shed within the specified period as contained in the
Licence Agreement/leace Dead, +¢ailing which the allotment of the

- plotis) will be cancelled.

2. It Wil! be your zgipe responsihility to get NOC  $rom UPPCR (U.P.
Fallution Contrcl &cardd onG  1f At is not furnished toc this
Corporation,van will be lisvle fur action according to law and UPSIDC
woulfd  bot be responsable for any of vour act for omissions whirh may
19 ‘be  Jin  contravention to the U.P. Follution Control Board rules
\ nnvjronmenta! fawes,

' it
W\ Yours faxthful\y,
}{\ For U.F, SBtate Industrial Development Carpn, Ltd.
) Regipnal oot
- Messsvusnnen. .JS(bu~]ﬁf........./ﬁllotllﬁ........?.le NO.........Dated
Ceipy Forwarded for Anformation ang fecessary action to i
" i et Manager <4@) URSIDe Lid.,A-1/4, Lakhanpur, Kanpur
Chief Manager, District Industeies Centre,
rs Joint Director of Irndugtrice

" i Evecutive Engineeyr UFBIDC Ltg,
Hegional Manager, U.p. Financial Corporation,
b PR T e RS N TN I

\ . LRI L
o " e .--.----n.-;-nv

Hegional EQEr
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! ANNEXURE NO. 5

—~—

P

U‘.“l'f'.' State Industrial

® . .
: LX) Regional Office : ~
Development Corporation Ltd., °og°<> 'E_”E' lcz%g(':l‘l;: lj"lNoor, Maha Luxmi Mall,
, Raj Nagar,
: GHAZIA,BAS(UP)

M/s Plus Power Pvt Ltd., Tel :2821103

Shri Sanjeev Taygi (Di Fax : 2822157

S/0 Shri .;V] 'y T;,aggli (Dlrector) E-mail : upsidcgzb@gmail.com
1-86, Govind Puram

Ghaziabad

fawa— q@Evs H@em- D-11 &wa 1798.00 wwiviicy st & wad aEd Js miEmER B
M uRacs & vy § )

HEIEY,

AT J91 9F RAIS 11-07-2013 &1 wef T80 HRA BT B B orAd ERT A
M/s glus Power Pvt. Ltd., @ w19 & M/s Aeon Power Pvt. Ltd., - aRad= &1 IRy
fpar 21

T AES FN D AT B WIHR B39 g3 M/s Plus Power Pvt. Ltd., & ®IH W)
gl/s Aeon Power Pvt. Ltd., @i =i+ yRad= &) armfa AAfaRaa ool @ wrr y= & S

1. famid 09-08-2005 = fAenfea geer fad|™ e @& e wafda &x=r s8R

2 M/s Aeon Power Pvt. Ltd., ¥ ol 3JTuRST & &7 ¥ 9 51% IieenlRal s 30
9 ¥ ERf s A @ At @ euiR Rramgar A [ @Rl s e @
AR & dnfia W uF 39 uF ) frfa [t @ 30 A 3 I uvga & BN

3 3 fria & f[ify @ 30 RA & R a1 veer faem Frearfka s i

4. Ao, AR~ 96 Td W AR goo @ Aq § 3 o wo AR 0 e
1 grarE 97 frfa A 6 30 Re @& sr=x @ 8

5. frm @) A argaf @ @1 AN wflum oikeds/ swraRer 98 S|

6. I WEE Ud qd 3§ uF fAdie 29-11-2001 & JFER gdad g gAY MY |

) m:WaW%%wﬁﬁaﬁﬁﬁWﬁwa?wmwﬁﬁmﬁmﬁ
m‘mﬁmmmmammn

Hadg,
(Qh/
a3 yaEd
HeAr— / TS SR / Rid—
wfafart: |

1. gar (3o &o), So o o Mo Ro Fo fHo, v-1/4, TEAR, FAR B TS =
H&A—1018 feid 17-07-2013 & &9 ¥ ig=mf 3y

2. M/s Aeon Power Pvt. Ltd., R/0 H.O. }-86, Govind Puram, Ghaziabad ® Toref

|
__—

aNa yEwuw

S
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ANNEXURE NO. 6
REGIONAL OFFICE :
. UPS.LDA. .
U.P. State Industrial (ﬁsa C-2, 4" Floor, Mahaluxmi Mall,
o RDC, Raj Nagar,
Development Authority QQ HAZIABAD(UP)
/ Phone: 2821103
M/s Acon Power I'vl,, Lid,, Fax 2822157 y
b ’ Website : www.upsidc.com
l::':gtll g‘f:d 1147, Momira) Nagar, Meerut Road i

Ref. No. 2R b~ 75511)/\/ X LL// > || \ M W\ Date 27 % ////’?"L_

Reg Permission for Subletting 1798.00 sqmir of Plot No. D-11, LA, Masuri Gulawati Road ,
Hapur.

Dear Sir, .

Please refer to your letter daled 10-11-2022 regarding extension of permission for
subletting measuring 1798.00 Sq. Mir. of above noted plot no. D-11 in favour ofr M/s Vefdeen
Chemical Pvt. Ltd. for “Mfg. of Dismantling, Recycling & Recovery of Spent Battery” for a period of
05 Years.

In this connection it is to inform you that we have no objection to extend of subletting as
described above on the following terms & conditions:-

1.  The subletting extension is permitted on 1798.00 sqmtr. for a period of 05 Yearsw.e.£13-
06-2023 in favour of M/s Verdeen Chemical Pvt, Ltd..

2. You shall have to pay Subletting charges/Rent @ 2% of the time-to-time prevailing rate
of U.P. State Industrial Development Authority per year in advance for the sublet area
1798.00 sq. mtrs. You will deposit the current year rent @ Rs. 98.00 per sq. mtr i.e. 2% of
the present prevailing rate (Rs. 4900.00) amounting to Rs. 1,76,204.00. Further you will
have to pay GST @ 18% amounting to Rs 31717.00 Total amounting to Rs. 2,07,921.00 or
as per rate prevailing on 13-06-2023 for one year before 13-06-2023 for year-2023-24,
charge shall be deposited in advance every year.

3. It shall be the sole responsibility of the allottee M/s Aeon Power Ltd., to deposit the
subletting charges as above timely every year. Failure to deposit Subletting Charge on due
date every year shall attract interest @14% on the amount from the date due or
Cancellation of permission.

4. A Tripartite Agreement will have to be executed among UPSIDA, the allottee/leasee and
the sublettee, which will contain all the terms & conditions of subletting making the same
binding on all the executants. This agreement will ensure that the sublettee M/s Verdeen
Chemical Pvt. Ltd. will abide by the conditions of our lease deed and agreement .

5. You shall have to clear all outstanding dues Rs. NIL in respect of above noted plot if any
in lump sum within 30 days from the date of issue of this letter.

6. The Lessee shall have to pay GST on Subletting charges due as per rate applicable from
time-to-time.

7. All the constructions standing on the plot at present and those raised after this permission
shall be deemed to have been raised by the allottee of the plot only, and shall be subject to
the provisions of the terms & conditions of the licence agreement/lease deed executed
with the allottee.

8. The Stamp duty and registration charges will be borne by the allottee/sub-lettee, as per
Government's norms. .

9. The Sublettee M/s Verdeen Chemicals Pvt, Ltd. will have to get the NOC/Consent from
U.P. Pollution Control Board & provisional SSI from GM (DIC) Hapur and NOC from
Fire Department Hapur for additional work before Start of Production.

?;;‘a:dﬂ“a;g'ﬁ' ie i ¥ T i nﬂmﬁ ¥ SRR W3 M Single window portal www.niveshmitraup.nicin W
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10.  The Sublettee shall restrict his activity to the project permitted. In no case the PlOt' Sha'“l }:
used for non-industrial use. In case such a upe 1s being observed on the plot than it wil
construed that it is being done in the knowledge and with connivance of al!ottee/ I.:essee
and accordingly the Lease shall be terminated if the observed non-industrial use is not
removed/stopped despite a notice for removal/stopping the same.

You are therefore requested to please confirm in writing within 30 days from the date of
receipt of this letter if the above conditions are acceptable to you, failing which this offer will be
withdrawn,

Yours faithfully
{ Dightaltysined by RAKESH

RAKESH JH},\:.’:;WBW
REGIONAL MANAGER

No. / SIDA / IA/MGR/Plot No. D-11/ Date:-
CC to : Following for information and necessary action .

1. M/s Verdeen Chemicals Pvt. Ltd. Regd. Off.- DC-86, Avantika, Ghaziabad (U.P.) for
information and necessary action at your end please.

Z The In charge (IA), UPSIDA, A-1/4, Lakhanpur, Kanpur-208 024 for information w.r.t. HO
Letter No. 2628 Dated 22-11-2022 please. -

REGIONAL MANAGER
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ANNEXURE NO. 7 N

afu wfoy ks

SO 4Ry ey afeda ,
6%‘? . ) P i on u':? il ra
T‘ g i'%-(u‘ %m y'rv‘ﬂﬁg Ll L

ety B3 rep goerh Ka

uge v v

MSAFON PFOWER VT LT, e A R

SHESANIERY 1Y G feh gu W @ v e AR O
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HRIRY
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o e A S & o ua Prfa Ry 9 15 A & ameR wgE [T
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Hqu"r(‘ma‘ssmwéﬂ%ﬁgé%.@%@ﬁéa&mﬂﬁﬁﬁﬂﬁ
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94 o ANNEXURE NO. 8

U.P. State Industri
al Dev
Cornoration Limited elopment

\ Sri Ahmad Hasan

REGIONAL OFFICE :-

C-2, 4th FLOOR, Mahaluxmi Mall
RDC, Raj Nagar, Ghaziabad
Phone :2821103

Fax : 2822157

e

S/o Sri Abdul Rashid
- R/0 446, Gali No. 20, Zafrabad !
See""“’“’fﬂﬁl 10053 / Website : www.upsfic.com
I Mo \4\" }V/SIDC/ROG/PIot No. F-278/ MG Road : q 0 V / »r
Reg. : Permission for Transfer of Plot
Dear Sir,

. Please refer to your application dated 24:04.2015 regarding transfer of above noted
plot in favour of M/s. Golden Feeds Industries, Partners:-Sri Raveed Ahmad Qureshi & Mohd.
Aslam Qureshi, Off.: 224, Avas Vikas Colony, Bulandshahr Road, HAPUR(UP) to set up unit of
Pet Feeds & All type of Animal Feeds. :

In this connection we are pleased to permit transfer of the above noted plot
subject to payment of transfer levy ﬁ)% of present prevailing rate Rs.5700.00 i.e.
Rs/370.00 Per sq. mtrs. on 600.00 on the following terms & conditions:-

1. You Shall clear our Balance dues Rs. ... within 30 days from the date
of issuance of this letter alongwith @14% w.e.f. Rs. .............. e ON RS, L. on
upto the date of payment.

2. The transferee shall deposit the transfer levy amounting to Rs. 2,22,000.00 in
lumpsum within 30 days from the date of this letter.

3. The Transferee shall have to submit Non-Judicial stamp papers within 30 days
from the date of this letter for execution of lease deed of the plot in this office,
failing which the action shall be taken as per rules of the Corporation. The
trasnferee will have to confirm the stamp duty from Sub-Registrar concemned.

4. Incase stamp papers on behalf of transferor are desired at any stage in future, it
shall be the sole responsibility of transferee to deposit the same. The transferee
shall submit an affidavit in this regard, to above effect.

5. The Transferee will have to get the NOC/Consent from UP Pollution Control Board &
provisional SSI From GM (DIC), Ghaziabad.

6. A fresh Lease deed will be executed in favour of the transferee on our new terms
and conditions within 60 days from the date of this letter.

7. Transfer of plot shall be considered hence forth only when lease deed for
the plot has been executed.

8.  The Allotment Letter dated 18.05.2011, Lease Deed Dated 22.07.2011 &
Possession Memo Dated 903.09.2011 will be surrendered by you within 30 days

from the issue of this letter.

9 The transferee shall pay to the corporation maintenance charges on the rate
prescribed below.:- 2
for year 2012 to 2016 @ Rs. 8/- per sqm. p.a.

Maintenance charges for subsequent years shall be decided by the corporation
based on the whole sale price index prevailing in the previous year vis-a-vis the
whole sale price index in the 20" year and would be informed to the transferee.
The transferee will have to pay to the corporation such maintenance charges on
first day of July each year, in case of non-payment of maintenance charges as
mentioned above, the transferee shall have to bear interest @14% p.a. The
corporation further reserves the right to cancel the allotment on non-payment of

maintenance charges.
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9.a) You will have to bring the unit under production after covering 30% of the allotted

area within 03 years (36 months) from the date of this letter. Further Time
Extension shall be considered oniy on merits of the case upon payment of times
extension fee as applicable from time-to-time. Presently it is 5% & 10% of
premium rate at transfer for 4th & 5th year respectively and after 5 " year 15% per
year from the date of transfer.

Time Extension after 03 years(36 Months) for one year shall be approved only genuine

case and no time extension shall be allowed in any case after expiry of 10 years from the date of
transfer.

b)

c)

d)

10.

11.

12.

13.

14.

Request for time extension will have to be made by defaulting allottees before the
expiry of original/extended period.

In case request of time extension is made after the expiry of original / extended
period and plot is not cancelled meanwhile then TEF would be payable for the
entire period elapsed since expiry of original / extended time limit.

In case unit commences production beyond three years (36 Months)' ﬁ:om the d'ate
of transfer or any extended period, then TEF will be payable for minimum period
of one year after original / extended period. In case TEF is not paid by the
transferee allotment shall be liable for cancellation on the ground of non-payment
of TEF or the Corporation shall recover the TEF as arrears of land revenue by
issuing RC.

TEF shall be payable on one year basis for each year and interest on unpaifj TEF
would be charged after expiry period and its demand shall be raised in the
demand notices.

IMPORTANT : It shall be responsibility of transferee to submit necessary proofs for
production and get his plot surveyed by Junior Engineer of corporation as soon as
he starts production, failing which he shall be liable to deposit further TEF as per
rules of the Corporation.

A no dues certificate from the income tax officer as provided U/S 230 a of the
income tax act 1961, will be submitted by you within 30 days from the date of this
letter.

Any re-constitution/transfer/subletting/ change of project without prior approval in
writing of this corporation shall result in automatic cancellation of the allotment.

The transferee will mention in the postal address of their correspondence letters
invariable the name of UPSIDC., Industrial Area.

The transferee shall be allowed lease for the remaining period of the original lease
period given to the original allottee.

It will be compulsory for the transferee to adopt rain water harvesting system in
the building/ factory to be constructed on the plot.

("
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16.

17.

18.

19.

96

Lease Rent shall be payable each year on Ist day of April in advance till the
continuance of lease as per details given below alongwith Service Tax@14.42%
additional :-

a. Forlst ....... Years Rs. 1.00 per sq. mtrs. p.a.
b. For next 30 years - Rs. 2.50 per sq. mtrs. p.a.
-3 For next 30 years - Rs. 5.00 per sq. mtrs. p.a.

The above offer shall be valid till the expiry date mentioned in the letter or 30 days
from date of issue of letter whichever is earlier. If after expiry of the offer the
parties requests for extension of offer and the reasons for the default submitted b}’
him are found just & proper to the satisfaction of management and thg offer is
extended, interest shall become payable @14% from the date of this letter.
However if the prevailing rate of the allotted area changes or due to passage of

time percentage of levy changes then the offer can only be renewed on new
allotment rates/levy only.

You will have to submit Sale Deed of the said plot within 30 days of this letter if
any construction existing on plot.

The transferee will have to submit an affidavit that he will be liable to pay transfer
levy on the additional premium within 15 days from the date of our demand on

any variation on premium rate already fixed by the Corporation and Board of
Director of the Corportion / State Government.

The Transferee will have to submit required Stamp Paper(Non-Returnable) within 30 days
of this letter for execution of Lease Deed. On Non-Submission of Stamp Paper, the
transfer offer may be withdrawn. Any further transfer will only be considered after
execution of Lease Deed as per norms. Incase, any demand of Stamp Duty is raised by

the Government for previous Allotment/Transfer the same shall be submitted by the
transferee, for which he will have to submit an Affidavit to this effect.

Please confirm in writing 15 (Fifteen) days from the date of this letter, if the above

terms & conditions are acceptable to you, failing which this offer shall stand
automatically withdrawn.

No.

Copy to :-

Yours faithfully,
For U.P.STATE INDL.DEV.CORPN.LTD.

Q REGIONAL MANAGER
/SIDC/ROG/PLOT NO. F-278/M G Road Date:
1. M/s. Golden Feeds Industries, Partners:-Sri Raveed Ahmad Qureshi & Mohd. Aslam

Qureshl. Off.: 224, Avas Vikas Colony, Bulandshahr Road, HAPUR(UP) for
information and necessary action at your end please.

2. The Dy. Manager (l.A) UPSIDC Ltd., A-1/4, Lakhanpur, Kanpur-208 024 for

information please. (0‘1/

Q REGIONAL MANAGER
\—/’
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'ANNEXURE NO. 9
v awm tWDES T e AT
A / ;

un s | 4’/ / gm REGIONAL OFFICE
1.2 State Industrial Development &, C-2, 4th FLOOR,

o : ‘g Lo Xed
Corporation Limited K4 Mﬂj :;"c"k“;“,:m

Sri Sudhir Chand Garg Ghaziabad

S/o Sri Satish Chand Garg Phone :2821103

R/o 20, Main Shyam Park, Fax  :2822157

Sahibabad, GHAZIABAD(UP) Webslte : www.upsidc.

Ref. No. g f :} C’ ¥ L’ I/SIDC/ROG/Plot No. F-287 & F-288 /MG Road Dated'ﬁ / , ’ g
d

Reg. : Permission for Transfer of Plot No. . F-287 & F-288, Industrial Area M G Road, G bad.
Dear Sir/Madam, '

Please refer to your application dated 21.11.2013 regarding transfer of above noted plot in favour of Mrs
Satanjala Garg W/o Sri Ishwar Das Garg R/oHNo.378/2, Ward No. 8B, Tulsi Nagar, Dhurl,

Distt.-Sangroor,Pin Code-148 024(PUNJAB) to set up unit of All types of Plastic Moulding Works(Moulds
Manufacturing).

In this connection we are pleased to permit transfer of the above noted plot subject to payment of

transfer levy @ 10% of present prevailing rate Rs. 3300.00 i.e. Rs. 330.00 Per on sq. mtrs. 1200.00 on the
following terms & condition:

1. You Shall clear our Balance dues Rs. NIL within 30 days from the date of issuance of this lettes
alongwith@14% w.e.f. .NIL on Rs. NIL on upto the date of payment.

The transferee shall deposit the transfer levy amounting to Rs. 3,96,000.00 in lumpsum within 30 days
from the date of this letter.

The Transferee shall have to submit Non-Judicial stamp papers within 30 days from the date of this
letter for execution of lease deed of the plot in this office, failing which the action shall be taken as per

rules of the Corporation. The trasnferee will have to confirm the stamp duty from Sub-Registrar
concerned.

4. Incase stamp papers on behalf of transferor are desired at any stage in future, it shall be the so

responsibility of transferee to deposit the same. The transferee shall submit an affidavit in this regard,
above effect.

5. A fresh Lease deed will be executed in favour of the transferee on our new terms and conditions +
60 days from the date of this letter.

6. Transfer of plot shall be considered hence forth only when lease deed for the plot has been execut

7 The T:ansfer Letter Dated 02.12.2009, Lease Deed Dated 23.02.2010 & Possession Memo Dated
09.04.2010 will be surrendered by you within 30 days from the issue of this letter.
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// 8. The transferee shall pay to the corporation maintenance charges on the rate prescribed below.
for year 2012 t0 2016 @ Rs. 8/- per sqm. p.a.

Mgint?nanee chargo.s t‘o_r subsequcgt years shall be decided by the corporation based on the whole sale

price mde_x prevailing in the previous year vis-d-vis the whole sale price index in the 20™ year and

would be informed to the transferee. The transferee will have to pay to the corporation such maintenance

charges on first day of July each year, in case of non-payment of maintenance charges as mentioned

above, the transferee shall have to bear interest @ 14% p.a. The corporation further reserves the right to
cancel the allotment on non-payment of maintenance charges.

9.3) ﬂ\c transferee shall have 2 years to start production covering minimum 30 percent of the allotted area
failing which the Corporation shall be free to cancel the allotment. Time extension if allowed shall

require to deposit time extension fee (TEF) as per prevailing rules and rates. The present rates are-
Upto two year from the date of transfer without any extension fee.

2 year to 3 years 5% of the total cost of the plot.
3 years to 4 years 10% of the total cost of the plot.
4 years to 5 years 15% of the total cost of the plot.

After 10 years time extension will not be permissible at any circumstances.

b) Request for time extension will have to be made by defaulting allottees before the expiry or
original/extended period.

¢) In case request of time extension is made after the expiry of original / extended period and plot is not

cancelled meanwhile then TEF would be payable for the entire period elapsed since expiry of original
/ extended time limit.

d) In case unit commences production beyond two year from the date of transfer or any extended period, = ,-"
then TEF will be payable for minimum period of one year after original / extended period. In case TEF
is not paid by the transferee allotment shall be liable for cancellation on the ground of non-payment of
TEF or the Corporation shall recover the TEF as arrears of land revenue by issuing RC.

¢) TEF shall be payable on one year basis for each year and interest on unpaid TEF would be charged
[ after expiry period and its demand shall be raised in the demand notices.

f) IMPORTANT : It shall be responsibility of transferee to submit necessary proofs for production and \

get his plot surveyed by Junior Engineer of corporation as soon as he starts production, failing which
he shall be liable to deposit further TEF as per rules of the Corporation.

10. A no dues certificate from the income tax officer as provided U/S 230 a of the income tax act 1961
E will be submitted by you within 30 days from the date of this letter. g

11. Any re-constitution/transfer/subletting/ change of project without prior approval in writi
’ corporation shall result in automatic cancellation of the allotment. ting of this

12. The transferee will mention in the postal address of their correspondence letters invari
[ UPSIDC., Industrial Area. po 1S nvariable the name of

The transferee shall be allowed lease for the ini i igi L
otiginal alottee, r the remaining period of the T;’Zimiﬂ lease period given to the
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15.

16.

17

18.

No.

Copy to :-
L.
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of i 2\
o) an PSS St

It will be compulsory for the transferee to adopt rain water harvesting system in the building/
factory to be constructed on the plot.

Lease Rent shall be payable each year on Ist day of April in advance till the continuance of lease as
per details given below alongwith Service Tax@12.36% additional :-

a. Forlst ....... Years ; Rs. 1/-  persq. mtrs. p.a.

b. For next 30 years - Rs. 2.50/- per sq. mtrs. p.a.

c. For next 30 years - Rs.5/-  persq. mtrs. p.a.

The above offer shall be valid till the expiry date mentioned in the letter or 30 days from date of issue
of letter whichever is earlier. If after expiry of the offer the parties requests for extension of offer and
the reasons for the default submitted by him are found just & proper to the satisfaction of management
and the offer is extended, interest shall become payable @ 14% from the date of this letter. However if
the prevailing rate of the allotted area changes or due to passage of time percentage of levy changes
then the offer can only be renewed on new allotment rates/levy only.

You will have to submit Sale Deed of the said plot within 30 days of this letter if any construction
existing on plot.

The transferee will have to submit an affidavit that he will be liable to pay transfer levy.' on the
additional premium within 15 days from the date of our demand on any variation on premium rate
already fixed by the Corporation and Board of Director of the Corportion / State Government .

Please confirm in writing 15 (Fifteen) days from the date of this letter, if the above terms &
conditions are acceptable to you, failing which this offer shall stand automatically withdrawn.

Yours faithfully,
For U.P.STATE INDL.DEV.CORPN.LTD.

LC(//‘
Q: REGIONAL MANAGER

/SIDC/ROG/PLOT NO. F-287 & F-288/MG Road Date:

Mrs Satanjala Garg W/o Sri Ishwar Das Garg R/oHNo.378/2, Ward No. 8B, Tulsl Nagar, Dhur,
Distt.-Sangroor,Pin Code-148 024(PUNJAB) for information & necessary action please.

2. The Incharge (I.A) UPSIDC Ltd., A-1/4, Lakhanpur, Kanpur-208 024 for information
please.

y REGIONAL MANAGER

L =
%,
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ANNEXURE NO. 10
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U.P. POLLUTION CONTROL BOARD
PICUP Bhawan, Vibhuti Khand, Gomti Nagar, Lucknow

Ref.No. GO2164/37/ARN/97 Date: 3-6-97.

Pursuant to the decision taken by the Government of Uttar Pradesh on 05.2.1997 and
subsequent directions issued on 21.2.1997, the U.P. Pollution Control Board hereby
notifies for information and clarification to General Public and all persons concerned and
affected, thereby, that subject to fulfilment of following conditions , Small Scale
industries mentioned in Schedule-I shall be exempted from the restrictions imposed vide
publication no.G.0./933/37/96 dated 09.7.1996:-

1

All non-obnoxious and non-hazardous small scale industries. (It is clarified that
obnoxious and hazardous industries are those using
infammable,explosive,corrosive or toxic substance.)

All such small scale industries which are proposed to be located within the
prescribed industrial area or in area conforming to the prescribed land use. No
Objection Certificate should not be issued in Residential Areas and in areas not
conforming to prescribed land use. The land use certificate from the competent
authority only, must be obtained before the registration. The responsibility for
compliance of conditions of land use certificate will be on the General Manager,
District Industriesd Centre, who will furnish Compliance report, in this regard, to
U.P. Pollution Control Board, regularly.

General Manager, District Industries Centre will personally ensure that in municipal
limits, the - industries shall be permitted to establish only after the full compliance
of prescribed land-use norms/conditions.

All such small scale industries, which do not consume any fuel in manufacturing or
any subsidiary process or do not emit process emissions and fugitive emissions of
a diffused nature. Liquid fuel may be used in the D.G. sets of upto 5 K.V.A., only. It
is clarified that in such area/areas, which have been/will be identified as prohibited
and restricted area such a Doon- Valley region and Agra-Mathura region i.e. Taj
Trapezium zone., no D.G. sets shall be permitted irrespective of their capacity.

All such small scale industries, which do not discharge industrial effluent of a
polluting nature and have suitable arrangements for disposal and treatment of their
sewage/domestic effluent.

All such small scale industries which do not undertake any of the following
process:-

Electroplating

Galvanizing

Bleaching

Degreasing, phosphating
Dyeing

Picklisng, tanning

Cooling of fibers and Digesting
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Desizing of fabric
Unhairing, Soaking, Deliming and bating of hides

Trimming, pulling, juicing and blanching of fruits and Vegetables.

Stopping and processing of grain

Distilliation of alcohol, stillage, evaporation

Slaughtering of animals, rendering of bones, washing of meat

Juice of sugar cane, extraction of sugar, Filteration, Centrifugation,
Distillation Pulp-making, pulp-process and paper making, coking of coal,
washing of blast furnance flue gases

Stripping of oxides

Washing of latex etc.

Solvent extractions

Chemical processing

6. It shall be ensured that the proposed activity does not cause ambient noise to
violate the prescribed standards. The responsibility of the District Industries Centre
in this respect shall be absolute.

7. Industries which do not satisfy any one of the above criteria from points 1 to 6 or
carryout any modification, extension or addition in their industrial processes or
operations, resulting in generation of any trade effluent or air pollutant, shall be
required to obtain the consent to establish (i.e. No. Objection Certificate from the
U.P. Pollution Control Board before their establishment as per provisions of the
Water Prevention and Control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act. 1981.

(DR. C.S. BHATT)
MEMBER SECRETARY.

SCHEDULE - |

Some of the Industries that ordinary fall in the non-obnoxous,non-hazardous and non-
polluting category subjects fulfilment of all the conditions are as follows:-

Atta-Chakkies

Rice Mullors

Iceboxes

Dal Mill

Groundnut decortinating (Dry)
Chilling

Tailoring and garment making
Appart making

. Cotton and Wollen Hosiery
10.Handloom weaving

11.Shoe lace manufacturing
12.Gold and silver thread and sari work

©CoNorwWNE
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13.Gold and silver smithy (electric heating only)

14.Leather foot wear and leather products, excluding tanning & hide processing.
15. Manufacture of mirror form sheet glass and photo frame

16. Musical instruments manufacturing

17.Sports goods

18.Bamboo and cane products (only dry operations)

19.Card Board and paper products (Paper & Pulp manufacture excluded)
20.Insulation and Other Coated Papers (Paper & Pulp manufacturer excluded)
21. Scientific and Mathematical Instruments

22.Furniture (Wooden and Steel)

23.Assembly of domestic electrical appliances

24.Radio assembling, public address equipment (assembly)

25.Fountain Pens

26.Ploythen, Plastics & PVC Goods (Through Extrusion/Moulding)
27.Surgical gauge & Bandages

28.Railway Sleepers (only concrete)

29. Cotton spinning and weaving

30.Rope (Cotton and plastic)

31.Carpet weaving

32.Assembly of Air coolers

33. Wires, pipes-extruded shapes from metals

34. Automobile repair stations (Dry process)

35. Assembly of Bicycles, baby carriages and other small non-motorized vehicles.
36. Electronics equipment (assembly)

37.Toys

38.Candles

39. Carpentry-excluded saw mill

40.Cold storage (small scale)

41.Restaurants (small)

42.0il-grinning/expelling (non-hydrogenation and no refining and without boilers)
43.Teas stall

44.Mineralized water

45.Jobbing & Machining

46.Manufacture of steel & suit cases

47.Paper pins & U clip

48. Block making for printing

49. Optical frames

50. Earthern-ware/potteries by electrical heating

51.Plaster of Pans, chalk, crayons

52.Marble cutting and grinding

53.Cement products like gamla, jalee, blocks

54.Dry cleaning

55.Repair of Tyre and Tubes by cold process

56.Paper lamination

57. Small bakery with electric oven

58. Confectionary without furnace (without fuel)
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59. Milk collection center and cream separators

60. Spices, baking powder, ice cream powder, custard powder (dry process)

61.1ce cream, kulfi with freezer

62.Noodles, dough product, ban, mango, papad (cold process)

63. Syrups (sherbet)

64.Gram husking

65. Rice Husking

66.Gazak, Gurdani, revadi, namkeen (using electric heating only)

67.Cattle-feed and poultry feeds.

68. Manufacture of biri, cigar, cheroot, zarda, chewing tobacco and allied products
(manually)

69. Paper products-stationery, Cones, cups, saucers, plates, envelopes, dolls, toys,
printing and publishing of books, computer stationery, card printing (excluding
pulp and paper Manufacturing)

70.Book-binding work, diaries

71.Washing powder (manual mixing)

72.Wooden carpentary works-doors, windows, frames, boxes, packing cases &
furniture, fixtures, trays, rools, structural and allied products.

73.Bamboo, cans & reed furniture & fixtures and allied products

74.Grass mats & brooms

75.Hosiery garments

76.Readymade garments and tailoring

77.Woolen & cotton carpets, dari (weaving only)

78.Nivar, Tapes, Lads & Other Yarn products (Weaving only)

79.Sheet metal, fabricated & pressed products

80. Metal wire drawing, wiremesh, conduite pipe (cold process only)

81.Bolts, nuts, screws (machining only)

82.Balance (assembling)

83. Steel furniture's safes, vaults, almirah, trunks, drums, tanks, containers, rolling
shutters (sheet metal work)

84.Metal chains, hand tools, agricultural implements, general hardware goods
(without casting/forging)

85. Electrical motors, alternators (assembling work)

86. Calculating machines & computers (assembling)

87.Water meter, steam meters, electricity meter (assembling work)

88. Mathematics, surveying & drawing instruments

89. Electronic equipments (assembling)

90. Telephone equipment and wireless communication apparatus (assembling)

91.Television, V.C.R. (assembling)

92. Teleprinters (assembling)

93. Electric lamps (assembling)

94.Engineering Job Work

95. Ayurvedic tooth powder

96.Bags, briefcase, suitcase, beddings, purse, belts etc. (by stitching)

97.Footwear (with finish raw material)

98. Musical instruments (assembling)
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99. Optical & photographic instruments (assembling)

100.
101.
102.
103.
104.
105.
106.
107.
108.
109.
110.

Orthopedic instruments (assembling)

Pens & pencils

Polythene bags etc. using polythene sheet
Plumbering & fixtures (job work)

Precision instrument (assembling)

Rain coats & umbrellas (assembling)
Handicrafts products

Watch assembly

House hold electrical goods (assembling only)
Automobile parts, accessories (by machining)
Manufacturing of rickshaw, tonga, bullock carts (hand drawn vehicles

assembling only)

111.
112.
113.
114.
115.
116.
117.
118.
119.
120.
121.
122.
123.
124.
125.
126.
127.
128.
129.
130.
131.
132.
133.
134.
135.
136.
137.
138.
139.
140.
141.
142.
143.

Mechanical toys (assembling)

Gold and silver work (without bullion refinery work)
All types of household and agricultural item repair and servicing (job work)
Imitation Jewellery (without electroplating/polishing)
Crown Bars, Corks

Cycle stands

M.S. Storage Tanks

Hand locks

Pen Holders

Point Brushes & Brushes with Natural Bristles
Pencil Sharpeners

Room Coolers

Round Drums

Screw Drivers

Seat Cushions

Seed Bins

Tin containers - all types

Storage Bint-Steel

Tin tape

Tricycles

Umbrellas

Wheat & Paddy thrashers

Wheel chair for invalids

Wick stoves

Wire gauge, Wire Netting (Metallic)

Wire Brushes

Aggarbatti Sticks

Drinking straw

Dry Distempers (Without Kiln/furnace)

File covers, file board & letter pads

Floor polish

Gummed paper for stamp

Hair Ol
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144, Insulation and other coated papers (paper and pulp manufacture
excluded)

145. Paper Board cartons

146. Paper Cones

147. Paper Napkin including Tissue Napkins

148. Teleprinter Rolls & Tapes

149. Toilet paper Rols & sheets

150. Tooth paste

151. Stickers Labels and Transfer Labels

152. Tooth Powder

153. Wax coated papers

154. Auto Rubber components & Rubber washers

155. Blow molded plastic containers

156. Compression moulded plastic goods

157. Fountain pen and Ball point pen component

158. Latex Rubber Balloons

159. Nylon Zip Fasteners

160. Optical Frames only serglic

161. Plastic Bottle caps

162. Plastic buttons

163. Plastic Rain-coats and other thermo-welded products

164. P.P. film and all type of co-extruded films for packing

165. Polythlene film & bags (coloured & Printed)

166. Polythene, plastic and PVC goods through extrusion/moulding

167. P.P./HODE BOX strapping

168. Polyster sheets (Manual fabrication but not manufactures)

169. Surgical Gloves

170. Watch Strap P.V.C.

171. Cable drums for ACC & ACSR conductors

172. Wood seasoning plant

173. Teak chest plywood

174. Teak fabricat.

175. Wooden boats (including mechanized)

176. Cotton boltellting and belt lacing

177. Koral Mat

178. Low count cotton yarn

179. Measuring tapes cotton

180. Sanitary towels

181. Stove Wicks

182. Surgical guages and bandages with electrical autoclave

183. Shoe-laces, file-tags and racking material

184. Tarpaulin

185. Woolen cloth knitted

186. Woolen socks knited

187. Woolen falts

188. Woolen gloves.
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189. Woolen scarves knitted

190. Woolen vest knitted (woolen winter vests)

191. Woolen under garments knitted

192. Woolen caps Knitted

193. Woolen Mufflers Knitted

194. Woolen Knitted wears (others)

195. Leather footwear and sports goods industries (excluding tanning and hide
processing)

196. Staple machine

197. Cuff Links, tie pins

198. Voltage stabilizers

199. Sewing Machines (Assembly)

200. Wire Nails

201. T.V. Antena

202. Printing Press

203. A.C.S. A.C.S.R. conductors

204. Barbed Wire

205. Boot Polish

206. Coir Mattresses (Without boilers)

207. Conduit pipes (Without using any fuel)

208. P.V.C. Cables & Wires

209. Gum Tapes

210. Canvas Goods

211. Metal Clad Switches

212. Rolling Shutters

213. Street Light Fittings

214. Microscopes

215. Safety Pins

216. Tents

217. Diesel Engines Assembly (not in Agra - Mathura Trapezium and Doon
Valley Area)

218. RCC Pipes & Fittings

2109. PVC Pipes and Fittings

220. Perfumes (Only formulation)

The inclusion of industries in this list is for convenience and in a given case they do not
fulfill the criteria as mentioned in 1 to 7 they will be considered for grant of NOC by the
U.P. Pollution Control Board.
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ANNEXURE NO. 11

-
afe Industrial . z@A EFP(?SI,?T)& OFFICE :

ment Authority ggg‘:{gj!gggnghamxmi Mall,

GHAZIABAD(UP)

. . & Phone : 2821103

M/s Rajhans Engineering Works (Partnership Firm) Fax  :2822157

partners:- Shri Rajesh Arora & Shri Rajiv Arora Website : www.upsidc.com

Off.:- KM-24, Kavi Nagar, CIN — U26960UP1961SGC002834 ,.
Ghaziabad

=

f, No.t25- 427 /SIDA/ROG/Plot No. F-292/MG Road Dated: 20—l ~19

teg.: Permission for Transfer of Plot No. F-292, Industrial Area, MG Road, HAPUR.
Dear Sir, :
Please refer to your application dated 13-03-2019 regarding transfer of above noted plot in
favour of M/s Sojal Petro Chemicals Industries (Prop.) Shri Sunil Kumar Bansal S/o Late Shri
Brij Mohan Bansal R/o A-702, Shastri Nagar, Delhi to set up unit for Mfg. of Thinner
Chemicals & Solvants.

In this connection we are pleased to permit transfer of the above noted plot subject to

payment of transfer levy @7.5% of present prevailing rate Rs. 3900.00 i.e. Rs. 292.50 Per sq. mtrs.
on 600.00 Sq. Mtrs. on the following terms & conditions:-

i You shall clear our Balance dues Rs. NIL_ within 30 days from the date of issuance of this
letter.

2, The transferee shall deposit the transfer levy with interest amounting to Rs. 1,75,500.00 in
lump-sum within 30 days from the date of this letter.

3. The Transferee shall have to submit Non-Judicial stamp papers within 30 days from the
date of this letter for execution of lease deed of the plot in this office, failing which the

action shall be taken as per rules of the Corporation. The transferee will have to confirm
the stamp duty from Sub-Registrar concerned.

4. Incase stamp papers on behalf of transferor are desired at any stage in future, it shall be
the sole responsibility of transferee to deposit the same. The transferee shall submit an

affidavit in this regard, to above effect, as provision contained in HO No. 1762-
64/SIDC/IA-Policy Vol.-15 dated 20.11.2012.

5. The Transferee will have to get the NOC/Consent from UP Pollution Control Board &
provisional SSI Frc?m GM (DIC), Ghaziabad. You shall also have to obtain NOC from
competent Authority regarding proposed project and deposit the same in this office
before sanction of Building Plan of the plot.

6. A frgsh LeasF Qeed will be executed in favour of the transferee on our new terms and
conditions within 60 days from the date of this letter.

7.

E .I :

8
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sion dated
The Transfer Letter dated 14.1.2017, Lease deed dated 22.01.?018 &f It;qssleestter
12.02.20118 will be surrendered by you within 30 days from the isSu€ of this X

You will have to pay the Corporation Maintenance Charges Rs. 8.00 per sq. from
01.07.2018 to 30.06.2019. Further Maintenance charges for subsequent years shall be
decided by the corporation based on the whole sale price index prevailing in the previous
year vis-a-vis the whole sale price index in the 20t year and would be informed to the
transferee. The transferee shall have to pay to the corporation such maintenance charges
accordingly on first day of July each year, in case of non-payment of maintenance charges
as mentioned above, the transferee shall have to bear interest @14% p.a. The corporation
further reserves the right to cancel the allotment on non-payment of maintenance
charges.

You will have to bring the unit under production after covering 30% of the allotted area
within 01 year (12 months) from the date of this letter.

In support of commencement of unit in production on said plot, following documents
shall be submitted by transferee/ Allottee:-

(i) Udyog Aadhaar issued by concerned District Industries & Enterprises Promotion
Centre.

(i) Meter Ceiling Certificate

(iii) Electrical Bills including 1¢t Electric Bill

(iv) Sale-Purchase Bills including 1%t Sale/ Purchase Bill
(v) Sale Tax return receipt.

Any re-constitution/ transfer/subletting/ change of project without prior approval in
writing of this corporation shall result in automatic cancellation of the allotment.

The transferee will mention in the postal address of their correspondence letters
invariable the name of UPSIDA., Industrial Area.

The transferee shall be allowed lease for the remaining period of the original lease period
given to the original allottee.

It will be compulsory for the transferee to adopt rain water harvesting system in the
building/ factory to be constructed on the plot.

Lease Rent shall be payable each year on Ist day of April in advance till the continuance
of lease as per details given below alongwith GST@18% additional :-

a. Forlst....... Years Rs. 1.00 e o
b. For next30 years : Rs. 2.50 ger 53- mtrs. p.:,
c. Fornext30years Rs. 5.00 . . pa.

per sq. mtrs. p.a.

(/.
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The following activities shall have to completed by you from date of issuance of this
letter:- )
i)  Transferee will have to execute Lease Deed within 60 days.

ii)  Transferee will have to get Possession of plot just after execution of Lease Deed
within 3 days.

iii) Transferee will have to get Building Plan sanction within 03 months from the date of
Possession.

iv) Transferee will have to start construction on just after sanction of Building Plan

v)  Transferee will have to start production on plot within 01 year form the date of
issuance of this letter.

The Transferor/ Transferee will have to submit Sale Deed of the said plot within 30 days of this
letter if any construction existing on plot.
The transferee will have to submit an affidavit that he will be liable to pay transfer levy
on the additional premium within 15 days from the date of our demand on any variation
on premium rate already fixed by the Corporation and Board of Director of the
Corporation / State Government.
The Transferee will have to submit required Stamp Paper (Non-Returnable) within 30
days of this letter for execution of Lease Deed. On Non-Submission of Stamp Paper,
the transfer offer may be withdrawn. Any further transfer will only be considered after
execution of Lease Deed as per norms. Incase, any demand of Stamp Duty is raised by
the Government for previous Allotment/Transfer the same shall be submitted by the
transferee, for which he will have to submit an Affidavit to this effect.
That the under ground water will not used by you without prior approval of competent
authority and you will have to submit an affidavit within 30 days from issuance of this
letter for this effect.

Please confirm in writing 15 (Fifteen) days from the date of this letter, if the above

terms & conditions are acceptable to you, failing which this offer shall stand automatically
withdrawn.

L/

REGIONAL(MANAGER
No. /SIDA/ROG/PLOT NO. F-292/MG Road Date:
Copy to :-
8 M/s. Sojﬂl Petro Chemicals Industries (Prop.) Shri Sunil Kumar Bansal S/o Late
Shri Brij Mohan Bansal R/o A-702, Shastri Nagar, Delhi for information and
: . necessary action at your end please.

gme Incharge (IA), UPSIDC Ltd., A-1/4, Lakhanpur, Kanpu
ease.

024 for information

REGIONA NAGER

a
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(es
REGISTERED A.D

U. P. State Industrial Development Corporation Limited
(Head Office: A-1/4, LAKHANPUR, POSTBOX NO. 1050, KANPUR-208 024)
Regional Office :
C-2, 4* Floor, Maha Luxmi Mall, RDC, Raj Nagar, GHAZIABAD(UP)
Tel :2821103 , ]
. Fax :2822157 ar ) )
( ¥ )[ '7’*5) E-mail : upsidegzb@gmail.com / (Uil <
Ref. No....a....0.. L L L /SIDC/ROG/IA/ M.G.R/ Plot No. F-325 Date..... Q+ '
Shri Ashwani Kumar Khurana -~ /
Shri K.L. Khurana -
E-125, Preet Vihar, Delhi-92 )
Permission for Transfer of Plot No. F-3§5, Industrial Area Maﬁri Gula»;ati Road , Ghaziabad
Dear Sir / Madam, .

Please refer to your Application dated 13.03.2013 regarding, the transfer of above noted plot
in favour of Shri Krishdn Gopél Aggdrwal S/o Shri Jai Prakash Aggarwal (Prop.) M/s Gopal Chemical
R/o D-471, Ist Floor, Gali No{|Govind Puram, Ghaziabad (U.P.) for manufacturing of Various,
Cllemilc:ltsl,ugnlphur, Organics Manure & Seeds .

copnection, we are pleased to permit the above said transfer subject to payment of
transfer levy @ 10% of RQ.G;OO/- ie. qum/?eper sq.mtr. onﬁ(;’.oo sq.mis. on z]\e followiz'\g terms
and conditions:- , =
1. You shall clear our total balance dues amounting to Rs. vif, _ within 30 days from date of
this letter alongwith interest @ 14%. w.ef. __—— __ upto the date of paymenton Rs. __~—.
2. The transfer levy amounting to Rs.1,92,000.00 will be paid by transferee in lump sum
within 30 days from the date of this letter.
3. The subdivision fee @ Rs. NIL per sq.mtr. amounting to Rs. NIL will also be paid by you in
lump sum along with transfer levy as mentioned above.
4. The transferee shall pay to the corporation maintenance charges on the rate prescribed
below:

A.  Foryear 2012 to 2016 @Rs. .00 per sq.mlr. p.a.

Maintenance charges for subsequent years shall be decided by the Corporation
based on the Whole Sale Price Index prevailing in the previous year vis-a-vis the Whole

Sale Price Index in the 20t year and would be informed to the transferee. The transferee

have to pay to the Corporation such maintenance charges on 1% day of July each year, in

case of non-payment of maintenance charges as mentioned above, the transferee shall have
to bear interest @14% p.a. The Corporation further reserves the right to cancel the allotment
on non-payment of maintenance charges.

1 The existing Transfer Letter dated’gW.ZW will be surrendered by you alongwith the
possession of above noted plot within 30 days from the date of this letter.

6. A fresh Lease Deed will be executed in favour of the lransferee on our new terms &

conditions within 60 days from the date of this letter. .

7. Any re-constitution without prior approval in writing of this Corporation shall result in
automatic cancellation of the allotment.

ANNEXURE NO. 12

8. The transferee will submit a definite time bound program for completion of construction
and implementation of their project on the aforesaid plot not exceeding two years.
9. The transferee will mention in the postal address of their correspondence letters invariably

the name of UPSIDC Ltd., Industrial Area.
10.  Lease period shall be allowed to the transferee for the remaining period from the date of

original allotment. ’
Lb’./ =
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. The following fee due as Time Extension Fee(TEF) in case of cxtersion of Sme bevone 0
" years in Very Fast Moving Areas. Time Extension Fee(TEF) shall be hurped = oo
wollowing:-

Time Time Extension Fee (TEF)

upto 02 to 03 year 5% of the total cost of plot.

upto 03 to 04 year 10% of the total cost of plot

upto 04 years to 05 years 15% of the total cost of plot

Further time extension will be provided on the payment of TEF as per rules of the
corporation only on the reasonable grounds.

Lease Rent shall be payable each year on 1st day of April in advance till the continuance
lease. '

As per details given below :-

a.  Forlst30 years ' : Rs. 1.00  per sq. mtrs. p.a.
b. For next 30 years - Rs.2.50 per sq. mtrs. p.a.
c. For next 30 years . X Rs.5.00 persq. mtrs. p.a.

The Transferee shall have to pay the Service Tax on Lease rent due as per rate applicable
from the time-to-time.

13.  The transferee shall have to establish Rain Water Harvesting System and Plantation at his
own cost as per Govt. Norms.

14.  The transferee shall have to start production within 2 years from the date of issuance of this
letter. In case the production is not started within 2 years time extension will be allowed
only in special cases on payment of time extension fee as per prevalent policy of the
corporation. .

15. The above offer shall be valid till the expiry date mentioned in the letter or 30 days from
date of issue of letter whichever is earlier. If after expiry of the offer the applicant requests
for extension of offer and the reasons for the default submitted by him are found just &
proper to the satisfaction of management and the offer is extended, interest shall become
payable @ 14% from the date of this letter. However if the pruvailing rate of the allotted
area changes or due to passage of time percentage of levy changes then the offer can only
be renewed on new allotment rates/levy only.

16. The Transferee will have to submit required stamp paper (non returnable) within 30
days of this letter for execution of lease deed. On non-submission of stamp paper, the
transfer offer may be withdrawn. Any further transfer will only be considered after
execution of Lease deed as per norms. In case any demand of stamp duty is raised by the
Government for previous allotment/transfer the same shall be submitted by the
transferee, for which he will have to submit an affidavit to this effect.

Please confirm in wriling within 07 (seven) days from the date of this letter, if the above
terms & conditions are acceptable to you, failing which this offer shall stand automatically

withdrawn.
Yours faithfully,
For U.P.STATE INDL.DEV.CORPN.LTD.
_ REGIONAL MANAGER

Reference NO...orrseeeeend SIDC/ROG/IA/ M.G Road /Plot™No. F-325, Dated.......ccuusssesnisns

Copy to:

1. Shri Krishan Gopal A al /o Shri Jai Prakash Aggarwal (Prop.) M/s Gopal Chemical R/o D-
471, Ist Floor, Gali Noi Eovlnd Puram, Ghaziabad (U.P.) for information and necessary action
please.

2 The Incharge (IA) UPS.LD.C. Ltd, A-/4, Lakhanpur, Kanpur w.r.. his letter no. 44

dated 09.04.2013 for information please. (SL?//, -

? REGIONAL MANAGER
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ANNEXURE NO. 13
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ANNEXURE NO 14

. ——

» REGIONAL OFFECE
.P. State Industrial WPSIDA UPSIDA
2 C-2, "‘Fk“. Mg v S
velopment Authority RDC, Raj Neger
P

M/s Glass Image Elz:eﬂ ‘2\?.‘ .

(Prop.) Shri Shadab Zafar Fax :2822157

S/o Shri Zafar Alam Website : www upsids com

R/0 G-65/4, Abul Fazal Enclave, Part-II, Shahin Bagh, CIN - U26960UP1961 SGCOC34

Jamia Nagar, Okhla New Delhi-25
Ref. No. /p 9}’8 9SIDA/ROG/Plot No. G-196/MG Road/ Dated: 9 ) l a ] 20
Reg.: Permission for Transfer of Plot No. G-196, Industrial Area, MG Road , HAPUR.

Dear Sir,
Please refer to your application dated 03-09-2019 regarding transfer of above noted plot in [

favour of M/s Zarchem Agrico Industries (Partnership Firm) Partners:- Shri Syed Mohammad
Suleman Akhter & Shri Rizwan Ahmed Regd. Off.:- F-143/6 3rd Floor, Shaheen Bagh, Main
Allama Shibli Road, Abul Fazal Enclave Part-2, Jamia Nagar Okhla, New Friends Colony
South Delhi, Delhi-110025 to set up unit of Unit of Formulation of Agro Chemicals & Mfg of

Mouse Glue Traps.

In this connection we are pleased to permit transfer of the above noted plot subject to
payment of transfer levy @10% of present prevailing rate Rs. 3900.00 i.e. Rs. 390.00 Per sq. mtrs.
on 539.60 Sq. Mtrs. on the following terms & conditions:-

1. You shall clear our Balance dues Rs. 22063.25 within 30 days from the date of issuance of
this letter.

A The transferee shall deposit the transfer levy with interest amounting to Rs. 2,10,444.00 in
lump-sum within 30 days from the date of this letter.

3. The Transferee shall have to submit Non-Judicial stamp papers within 30 days from the
date of this letter for execution of lease deed of the plot in this office, failing which the
action shall be taken as per rules of the Corporation. The transferee will have to confirm

the stamp duty from Sub-Registrar concerned.

4, Incase stamp papers on behalf of transferor are desired at any stage in future, it shall be
the sole responsibility of transferee to deposit the same. The transferee shall submit an
affidavit in this regard, to above effect, as provision contained in HO No. 1762-
64/SIDC/1A-Policy Vol.-15 dated 20.11.2012.

5. The Transferee will have to get the NOC/Consent from UP Pollution Control Board &
provisional SSI From GM (DIC), Ghaziabad. You shall also have to obtain NOC from
competent Authority regarding proposed project and deposit the same in this office
before sanction of Building Plan of the plot.

6. A fresh Lease deed will be executed in favour of the transferee on our new terms and
conditions within 60 days from the date of this letter.

(]
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Transfer of plot shall be considered hence forth only on commencement of unit in
production on the said plot.

The Transfer Letter dated 04-09-2014, Lease Deed dated 23-08-2016 & i’ossession dated
03-10-2018 will be surrendered by you within 30 days from the issue of this letter.

You will have to pay the Corporation Maintenance Charges Rs. 24.00 per sq.mtr. per
year. Further Maintenance charges for subsequent years shall be decided by the
corporation based on the whole sale price index prevailing in the previous year vis-a-vis
the whole sale price index in the 20% year and would be informed to the transferee. The
transferee shall have to pay to the corporation such maintenance charges accordingly on
first day of July each year, in case of non-payment of maintenance charges as mentioned
above, the transferee shall have to bear interest @14% p-a. The corporation further
reserves the right to cancel the allotment on non-payment of maintenance charges.

You will have to bring the unit under production after covering 30% of the allotted area
within 01 year (12 months) from the date of this letter.

—_____——4

In support of commencement of unit in production on said plot, following documents
shall be submitted by transferee/ Allottee:-

() Udyog Aadhaar issued by concerned District Industries & Enterprises Promotion
Centre.

(ii) Meter Ceiling Certificate

(iii) Electrical Bills including 1t Electric Bill

(iv) Sale-Purchase Bills including 15t Sale/Purchase Bill

(v) Sale Tax return receipt.

Any re-constitution/transfer/subletting/ change of project without prior approval in
writing of this corporation shall result in automatic cancellation of the allotment.

The transferee will mention in the postal address of their correspondence letters
invariable the name of UPSIDA., Industrial Area.

The transferee shall be allowed lease for the remaining period of the original lease period
given to the original allottee.

It will be 'compulsory for the transferee to adopt rain water harvesting system in the
building/factory to be constructed on the plot.

Lease Rent shall be payable each year on Ist day of April in advance till the continuance
of lease as per details given below alongwith GST@18% additional :-

& Forlst....... Years : Rs. 1.00 per sq. mtrs. p.a.
b.  For next 30 years : Rs. 2.50 per sq. mtrs. p.a.
¢. Fornext30years : Rs. 5.00 per sq. mtrs. p.a.

T

60



116

The following activities shall have to completed by you from date of issuance of this

?) Transferee will have to execute Lease Deed within 60 days.

i) Transferee will have to get Possession of plot just after executi.on of Lease Deed
within 30 days. '

The Transferor/ Transferee will have to submit Sale Deed of the said plot within 30 days of this
letter if any construction existing on plot. .
The transferee will have to submit an affidavit that he will be liable to pay transfer levy

Corporation / State Government.
The Transferee will have to submit required Stamp Paper (Non-Returnable) within 30
days of this letter for execution of Lease Deed. On Non-Submission of Stamp Paper,

execution of Lease Deed as per norms, Incase, any demand of Stamp Duty is raised by
the Government for previous Allotment/Transfer the same shall be submitted by the
transferee, for which he will have to submit an Affidavit to this effect.

Transferee will have to approved Building Plan after execution of Lease deed.
Please confirm in writing 15 (Fifteen) days from the date of this letter, if the above
terms & conditions are acceptable to you, failing which this offer shall stand automatically
withdrawn.

REGIONA AGER
/SIDA/ROG/PLOT NO. G-196/MG Road/ Date:

No.
Copy to :-
1. M/s - Zarchem Agrico Industries (Partnership Firm) Partners:-Shri Syed
Mohammad Suleman Akhter & Shri Rizwan Ahmed Regd. Off.- F-143/6 3rd
Floor, Shaheen Bagh, Main Allama Shibli Road, Abul Fazal Enclave Part-2, Jamia
Nagar Okhla, New Friends Colony South Delhi, Delhi- 0025 for information and
necessary action at your end please.

2. The Incharge (TA), UPSIDA, A-1/4, Lakhanpur,___ for_information
Please, :

REGIONAL MANAGER
o/c

&, |
|
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ANNEXURE NO. 15

_ bl and

™ N
~ REGISTERED AD

U. P. State Industrial Developm
(Head Office: A-1/4, LAKHANPUR, PogTBe(r)'t %‘gp%?sgouﬁgt?zos 02
A | £ 4)

Regional Office: - R-13/112 R
GHAZIABAD(UP) + M NAGAR,
Phone .0120-2821103

éé;]ct 9*’// Fax No. 0120-2822157

Ref o 9
it /SIDC/ROGIIAI MG Road Plot No. BN-69 to BN-85 & CN49 to CN-75, Date / / 3// 2
~ , Date.”” /... .

'ﬂ:ls ‘I’Lioohfafnln Concast (P) Ltd.,
egd. Office : BJ-84, Shalimar Bagh (East
New Delhi " e ¢

-
-

a & ) "

Permission for Transfer of Plot No. BN-69 to BN-85 & CN-49 to CN-75 - 18 ]
: Ra . . to CN-75, -
Gulawati Road , Ghaziabad. 5, Industrial Area Masuri

Dear Sir/ Madam, -

~ Please refer to your Application dated 04.01.2012 regarding the transfer of above noted
plot in favour of M/s“SpaceChem Engineers Pvt. Ltd., Admn. Office; C-120, Bulandshahar
Road, Industrial Area, Ghaziabad-201009 (India) for manufacturing of All Types of M.S. Steel
Fabrication & Engineering Works.

In this con on, re pleased to permit the above said transfer subject to payment of
transfer levy @10% of Rs2750/- i.e. Rs'275.00 per sq.mtr. on34226.44 sq.mts. on the following
terms and conditions:- -~
1. You shall clear our total balance dues amounting to Rs. — within 30 days from

the date of this letter along with interest @15% on Rs. — (M/c & TEF) w.e.f.

upto the date of payment. /
2 The transfer levy amounting to Rs<94,12,271.00 will be paid by transferee in lump sum
within 30 days from the date of this letter.
3. The subdivision fee @ Rs. NIL per sq.mtr. amounting to Rs. NIL will also be paid by you in
lump sum along with transfer levy as mentioned above.

4. The transferee shall pay to the corporation maintenance charges on the rate prescribed

-

below: 2
a. For year 2007 to 2011 @Rs. 6.00- persq.mtr. p.a.
b. Foryear 2012 to 2016 @Rs:8.00” per sq.mtr. p.a.

Maintenance charges for subsequent years shall be decided by the Corporation based on the
Whole Sale Price Index prevailing in the previous year vis-a-vis the Whole Sale Price Index in the
20" year and would be informed to the transferee. The transferee have to pay to the Corporation
such maintenance charges on 1% day of July each year, in case of non-payment of maintenance
charges as mentioned above, the transferee shall have to bear interest @14% p.a. The
Corporation further reserves the right to cancel the allotment on non-payment of maintenance
charges. ¢ o g
5. The existing Transfer Letter/Lease deed dated'21.06.2004/31.03.2005 will be surrendered
by you alongwith the possession of above noted plot before execution of fresh lease deed
in favour of the transferee.

6. A fresh Lease Deed will be executed in favour of the transferee on our new terms &
conditions within 60 days from the date of this letter.

7. Any re-constitution without prior approval in writing of this Corporation shall resuit in

automatic cancellation of the allotment.
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e transferee will submit a definite tim
. i e bound program for completi -
ﬁplementatlon of their project on the aforesaid plot not GXOQedirr\, ge:;‘:g ;’; ::;T.\Strucuon and

The transferee will mention in the .
~ame of UPSIDC Ltd., Industrial x:::l address of their correspondence letters invariably the

| Lease period shall be a e .
/ allotment . llowed to the transferee for the remaining period from the original

1. The following fee due as Time Extension Fee(TEF) i i i
X ) ; in case of extension of time beyond 02
years in Very Fast Moving Areas. Time Extension Fee(TEF) shall be chargedyas per

following:-

Tirtr:)e01 car Time Extension Fee(TEF)

:::t el years & 5% of the rate of premium prevalent on the date of Allotment.
‘zsrim Og . 10% of the rate of premium prevalent on the date of Allotment.

a years upto 10 years (1 5% of the rate of Premium prevalent on the date of allotment

every year.
No Time extension will be permitted beyond 10 years.
12. Lease Rent shall be payable each year on 1st day of April in advance till the continuance

lease.

As per details given below :- :
a.  Forlst 30 years . RE1.00 ~ per sq. mirs. p.a.
b.  Fornext 30 years . RS 250« per sq. mtrs. p.a.
C. For next 30 years - RS 5.00  persq.mirs.p.a

13.  The transferee shall have to establish Rain Water Harvesting System and Plantation at own
cost as per Govt. Norms.
14. The transferee shall have to start production within 2 years from the date of issuance of this

letter.
15. The above offer shall be valid till the expiry date mentioned in the letter or 30 days

from date of issue of letter whichever is earlier. If after expiry of the offer the
applicant requests for extension of offer and the reasons for the default submitted
by him are found just & proper to the satisfaction of management and the offer is
extended, interest shall become payable @ 14% from the date of this letter. However
if the prevailing rate of the allotted area changes or due to passage of time
percentage of levy changes then the offer can only be renewed on new allotment

rates/levy only.
Please confirm in writin
conditions are acceptable to you,

g within 15 days from the date of this letter, if the above terms &
failing which this offer shall stand automatically withdrawn.

Yours faithfully,
For UP.STATEI JDEV.CORPN.LTD.

REGIO MANAGER
L

Ref NO.......comnminees /SIDC/ROGNA/ MG Road Plot No. BN-69 to BN-85 & CN-49 to CN-75, Date......ocnunnsees

Copy to:

1. M/s SpaciChem Engineers pvt. Ltd., Admn. Office, C
Industrial Area,
please.

-120, Bulandshahar Road,

2. Incharge (IA).,, U.P.S.1.D.C. Ltd., A-1/4, Lakhanpur, Kanpur compliance of Fax HO

Order No. 2660 dated 02.03.2012 for information please .
REGI NAL MANAGER

( ol
\ { D"” W k_
l\;)n"\u Yuraed® A |
L5 ,
'\ 0‘;1'13“/
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ANNEXURE NO. 16

" 1p. State Industrial %m
» :avelopment Authority m Office, Ghaziabag

22/y —/§
Ref.NO:SER20240814/4/14915/116627/SIDC-1A/Massorie Gulawti

To,

M/S DYNAMIX EXTRUSIONS
OFFICE - F-22, PHASE-1, M.G. ROAD, INDL. AREA, HAPUR

Subject- Permisslon for Transfer of Plot No F-22 in the Industrial Area Massorie Gulawti

Dear Sir/Ma'am, :
Please refer w application of M/S GURUKRIPA DlSTRlBU‘l’ERﬁM 02/09/2024 regatcﬁng transfer of above noted plot in

your favour for setting up of unit : CABLE MANUFACTURING MACHINE .
In aboveconned:mmue pleased to permit the aforesaid request for transfer of plot subject to payment of transfer levy

@ 10.00 % of prevailing premium ie. Rs5160 per square meter on 600 square meter on the following terms and
conditions:-

1. You shall dear your total outstanding dues amounting to Rs.0 (towards Premium RsO Interest of Premium Rs0 ,
‘Maintenance Charges Rs0, Interest on Maintenance Charges RsO and Lease Rent Rs.0 ,GST on Lease Rent R, Time
. Extension Fee Rs. 0, Interest on Time Extension Fee Rs.0 ) within 30 days from the date of this letter.
2. Deposits made by ex-allottee against the plot will be adjusted first towards Interest and Lease Rent upto date of
payment and balance if any, towards premium. in case a balance payability is found after adjustment as above, the same

shall be payable by you along with penal interest @3% compounded six-monthly till the date of deposit.

3. The existing allotment/transfer dated 01/01/2001 Agreement dated 19/03/2001 Possession Memo dated 14/01/200«
and Lease Deed Executed dated 08/05/2003 has been surrendered by ex-allottee in favour of the UPSIDC/UPSIDA along
with the possession of above noted plot The ex-allottee shall execute a surrender deed of the plot i in favour of UPSIDA

within 30 days.
4. You will shall need to submit Non-Judicial Stamp Papers/ Bank Guarantee as per the norms of DisttTreasury, HAPUR/

Bank for execution of lease deed of plot within 60 days form the date of this letter.
5. Further transfer of the plot shall be considered only if the unit is established on the plotor as per the UPSIDA rules -s

amended from time to time. .,
6. In case of any demand of Stamp Papers is made in respectwmferofplotbycovemmernofu.l'.dnumc shall be

‘borne by you.
7. You may either submit Sale deed for structure situated over the plot or submit additional Stifhps/ Bank Guarantee
towards the cost of constructions/ plant existing on the plotwithin 30 days from the date of this letier alongwith stamps

as mentioned above point number 5.
8. LEASE DEED:-
You shall have to get lease deed executed in your favour on new terms & conditions within 60.days from the date of

issuance of this letter by submitting stamps mentioned above alongwith other documents. You will have to submit NOC
of pollution Control Board and Udyog Adhar for proposed manufacturing item showing the plot address for execution

of lease deed.
9. Lease Period shall be allowed to you for the remaining period of orginally allowed lease i.e. 90 years from 01/01/1999
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9. Lease Period shall beallowed e .
from 01/01/1999 to you for theremaining period of orginally allowed leasei.e. 90 years
10. POSSESSION FORM:

You shall have to submit building plan within 1 month from th possession. building plan i
o sube date of i
mwwmmumspmths.mealbunemwiubemmdb:u:ermu = s

11. You shall establish unit on the plot covering minimum 30% of plot area within a period not

‘exceeding 01(12 Months) X
w.u year. Following documents shall have to be submitted as a proof of

Udyog Aadhar Showing the plot no and date of starting production, GST Registration and GST
returns showing plot address, Meter Sealing Certificate and Electricity Bills of First 3 months of the
ﬂotMﬂndWMo‘mmtaﬂdudMedMMﬂntsmm-longviu;
purchase of Machinery Bills.

12. Allotment Ilcascuhaﬂbehabklobetumhatedifwohheacﬁvidawﬁonednlo,u,
13, and 14 is not executed/ completed within the time stipulated.

I&YouMabohavcmdepodtaﬂducswimmaodmordmcotdemndoommunicatedbytbeUPSIDA
&omﬁmm&ncsuchmm&emmtmdw.nA/uthmmwdwhnwm
mmwr«mdnm.JWMthum.mm,

etc. and other common facilities and services) i i
Authori&ylcmponﬁnnahdincneotddaultyoushanuabkmpqyinm@ 10% p.a. on the amount due.
lnaddiﬁmneomponndimaealgs%compmmdedsk-monnwshallbechugeddllthedac it is

14. You shall be liable to pay Lease Rent @ Rs.1/ per sqm. peryeart‘orpcﬁodofiniﬁal 1st 30 years,
@Rs.2.5/- per sqm. per year for the next 30 years after expiry of 1st 30 years and @ Rs.5/- per sqm. per
parforuaudteremtryotnen 30 years.

"1S. You shall not be allowed t0 reconstitute/ change project on/ sublet/ transfer/ subdivide/ amalgamate/
mortgage/ change partners or shareholders without prior approval in writing by this Authority/Corporation.
Any such act without due permission may result in cance!

llation of the allotment /transfer /lease.
16.szlmnabidebyantherekvm00vcmmemmlesandnamwmpaxdin¢to the project you are
mendkltoselupandshallbcmquh'cdtomk'nccasarypermissions before setting up the unit. You shall
further indemnify the Authority/Corporation against any such violation/ breach committed by you.
17. The transfer/ aDOtmt/lcnscahaﬂbeoomcnunandmidinuseithmledmbocqumuythaxthe
same was obtained by you by submitting false, fictitious and/ or fabricated documents facts.

mmaboveaﬂ'ctshanbcvaliddnuwcxpi:ydﬂcmmﬁonedmmcmoraodmfxomdateorissueof
wm,mhm.lfnh:rcxpiryofmcoﬂ'athcnppliamtmqucmforutensionofoﬂ'erand
mmhthcddannoubmmedbyhhnﬂwrarcfoundjnstmdpmpcrtothca&facdonof
Muxdthed[erhmmded.byUPSlDAimzmtshnnbecomepayabk@lms&unthcdatcofmis
W.Amnhcpemlimermes%oompoundedsk-mommyshanbechaxpdonthedefauhcdamoumtﬂ!
mmdmm,i{tbepxcvaiﬁngmteoﬂbcanonedmachnngeaorduet.qpasugeofdme.
mdhychmga,then the offer can only be renewed on new allotment rates/levy only.

19. You will mention in the postal address or your corresponding letters invariably the name of -
UPSIDC/UPSIDA Industrial Arca MG Road, Hapur(UP)

20. Additional clause/s as mentioned in attached page shall also remain part of terms of transfer & binding
on you.

ore starting production the transieree i have to submit consent of Poliution PepiiTor running e
22. Transferee shall have to obtain and submit within 06 months from the date of issuance of this letter Fire
NOC/ certificate, CTO from UP Pollution Control Board/Compatent Authority, Electrical Safety and all other
relevant Govtt. Permissions /for before operating the unit. Liability in case of any mishap due to not obtaining

wpumkﬂonumt.dbcwwmydﬂnwnqitbmhwmh

the certificate shall be entirely of the
transferee/allottee.
ﬁ.mmmmwmumtndadcedonb!hmanewleuedeedohal!bemcmedin{avourol
lm

“Ymmwmdoielln&t‘byuduedmoamn%uolhudn Link’ while doing any construcuon wurk of
MPEmhthemﬂupbt-mmthmm&mu‘. i

) and ensure compliance of directions issued
by GRAP/CAQM.
25. That the lease deed of the plot shall be executed after complete demolition of unauthorized
construction existing in the setbacks.
26. You will have to pay balance transfer levy(lncreased arca/Rate dated 16.10,2023) amounting to Rs. NIL
within 30 days from date of issuance amm.mnu-mm-muwuwnom. of the
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27. You will have to make payment through
g gh e-payment of the UPSIDA online portal. |

https://epayments.in.worldline.com/UPSIDA
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lﬂndlyoonﬁtmymnnooepmnocinwﬁungtoabovetexmnandoondidomwuhm 30 days from the date of this
letter, failing which this offer shall stand automatically withdrawn.

Your's m.

PRADEEP KUMAR o e F

SATYAR“.“ m,;oammnalsr

(Pradeep Kumar Satyarthi)
: Regional Manager

Ref. No SER20240814/4/14915/116627 /SIDC-IA Massorie Gulawti Plot No:-F-22 Dated : 09/09/2024

Copy to following for information and necessary action please: -

1. Incharge (Indl. Area), A-1/4, UPSIDC Complex, Lakhanpur, Kanpur-208024(U.P.) for information
please.

2. Deputy Commissioner Industries, District Industries Center, HAPUR (U.P)) for Information please.

3. Regional Officer, Fire Department, PQMP+7QR, Swarg Ashram Rd, near AKP Inter College, Shiv
Puri, New Shivpuri, Hapur, Uttar Pradesh 245101,

4. Reo;oolzal Officer, Pollution Control Board, PM7)+H8P, Villages Doohri, Pilkhuwa, Uttar Pradesh
245

5. M/S GURUKRIPA DISTRIBUTERS, PROP. SRI SUNIL KUMAR S/O SRI VED PRAKASH R/o:-C-
3/42,GALISHIV MANDIR,KHAJOORI KHAS,DELHI-94 for information please.

(Pradeep Kumar Satyarthi)
Regional Manager
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ANNEXURE NO. 17 K
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ANNEXURENO. 18

KPUNSHE ~ °  Registered A/D

U.P. State Industrial Development Corporatloh Ltd.
(Head Office: - A-1/4, LAKHANPUR, POST BOX NO. 1050, KANPUR - 208024)

Regional Office: - R-13/112, Raj Nagar, Ghaziabad

Ref.No. NADY /510 A2CF) (99999 Date 3&\3\‘1

M/S Hindustan Chemicals
42-a/1, Main Shyam Park, Sahibabad,
Ghaziabad

i

Subject:- Allotment of land in Industrial Areca Masoori Gulawti Road, Ghaziabad

Decar Sir,

With reference to your application dated 24-02-2004 for allotment of land in our Industrial

* Area Masoori Gulawti Road at Ghaziabad we have allotted to you Plot No F-223 & 224 our

" Industrial Area Masoori Gulawti Road at Ghaziabad on the conditions noted below for setting
up an industrial unit to manufacture of Carbon Black, Flyash, Dolomite, Calcite, Chinaclay,
Pigments, Plastic Additives, Redoxide.

1.
2.

3.

(a) There are constructions of Value of Rs,

4.

The area of the Plot is 1312.50 Sq. mtr.

The date of this letter will be treated as the date of allotment of the above plot in your
favour.

The interest chargeable as per clause 5 below on the (total) balance outstanding premium
will be computed from the date of allotment as defined in clause 2 above and payable half

yearly on Ist day of January and Ist day of July cach year. The first of such payments will
be due on 1st January-2005

existing on the plot cost of which shall have
to be paid by you alongwith reservation money as mentioned in clause 4 below.

You shall deposit at this office an amount of Rs. 1,63,063/- (Iinrnest Money of Rs. 1,000/«
has been adjusted) towards reservation money in respect of the above plot latest
by 25 . This amount (together with Earnest Moncy) is approximately equal to
25% of the 'total premium of the plot at provisional rate of Rs. 500.00 per sq. mtr location
and comer charge @ Rs. 38 per Sq. Mtrs for first five acres and is subject to adjustment
according to actual measurement of the plot. If the above amount falls short of the amount
equal to 25% of the total premium according to actual measurement the balance will be
deposited by you within seven days of the receipt of the demand from us. If the payment arc
not 'made as stipulated above this allotment will stand automatically cancelled/and the
whole amount of Eamest Moncey deposited by you will stand forfeited to this Corporation,
even if the area of the plot either exceeds or is less than the area applied for to the extent of
20% or less of the area applied for. However, if the area of the land allotted either exceeds
the area applied for or-falls short of the area applied for by an arca more than 20% of it, the
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!:.amcst Money will not be forfeited if this allotment is not accepted. provided an intinaiios
is sent Lo us in this respect by the date stipulated above.,

Note:=  ‘The premium mentioned herein is provisional and is liable to be enhanced in

according with the provisions of Lease Deed. -

5. The remaining 75% of the provisional premium shall have to be paid by you in ten equal

half yearly installments each of which will be due for payment on 1* day of January and 1¥
day of July cach year, The 1% installment of such payment will fall due for payment on
01-01-2005. The sccond and subsequent installments of premium will fall duc on 1" day of
July and 1* day of January each year.
An interest @ 15% per annum shall be charged on the outstanding (balance) premium with
effect ‘from the date of allotment and will be payable alongwith installment of premium as
stipulated in clause 3 above to a rebate of 2% per annum on payment on or before the
prescribed date and if there are no arrears of dues. The amount of the balance premium and
the interest due on if from time o time shall remain first charge on the land and the building
and machinery erected thercon till it is (they are) paid in full.

Note:=  The Premium mentioned herein is provisional and is liable 1o be enhanced in

accordance with the provisions of Lease Deed.

6. The Stamp duty the registration charges and legal expenses involved in the executlon of the
lease deed and other agreements from time to time will have to be borne by you.

7. In the event of cancellation of allotment on account of any default on your part, the
following amounts will stand forfeited to the [P State Industrial Development
Corporation Ltd.

(a) Interest 15% per annum from the date of allotment on the total unpaid premium form time
1o time till the date of cancellation of allotment on the total unpaid premium from time to
time till the date of cancellation of allotment without allowing rebate in interest, mentioned
in clause 5 above irrespective of the fact whether the dues had been paid and in time or not.

And

(b) Use and Occupation charges/lease Rent from the date of allotment upta the date of
cancellation.

And

(¢) In the casc of constructed sheds allotted by UPSIDC Lid. 5% of the cost of shed to wards

depreciation.
‘The balance amount, if any, out of the deposits made by you till then, alter deducting the
amounts to be forfeited as above, will be relundable. In case the total of the amounts paid is
less than the amounts o be forfeited you shall be liable to pay the dilTerence and the same
shall be recoverable by the Corporation form you.

8. In the event of surrender of the allotment, the following amounts will stand forfeited to the
U.P. State Industrial Development Corporation Lid.

(a) Interest @ 15% per annum from the date of allotment upto the date of surrender of the
allotment on the total balance (unpaid) premium from time to time allowing the rebate (in
interest) irrespective of the fact whether the payments were made in time or not.

And

(b) Use and Occupation charges/l.case Rent from the date of allotment upto the date of
surrender,

And

(c) 5% of the cost of shed towards depreciation in the case of constructed sheds allotted by

UPSIDC.
The balance amount, if any, out of the deposits made by you till the date of surrender afleg
deducting the amounts to be forfeited as above, will be refundable. In case the total of the
amounts paid is less than the amounts to be forfeited, you shall be liable to pay the
difference and the same shall be recoverable by the Corporation form you.
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9. ‘Ihe plot has been allotted on as it is basis and where it is leveling ele. il any, is 0 be
undertaken by you at your expenses, You will pay to the ULP. State Industrial Development
Ltd. within 30 days from the date of the demands made by this Corporation from the time
such recurring fee in the nature of service and/or maintenance charges as determined by this
gorporation. In case of default you will be liable to pay interest @ 15% p.a. on the amount

ue.

10

(a) You will obey and submit to the rules of Municipal or other authority now existing or
hereafler to exist so far as the same relate (o the immovable properly in the Industrinl Area
or so far as they affect the health, safety and convenience of the others inhabitants of the
place, and will not release any obnosious gaseous, liquid or solid efTuents from the unil in
any casc.

(b) You will establish at your own cost an appropriate and cflicient c(Tluent treatment
system/plant and will ensure that it js ready and functional as per the norms and
specifications expected laid down or stipulated by the State F(Tuent Board/U.P. Pollution
Control Board and any other authority established by law for the time being in loree belore
the production is commenced in the unit set up on the plot of fand covered by this letter,

(¢) Whenever Municipal Corporation of Board, Cantonment Board, Zlia Parishad, Town Arca
(any) other local bodies (body) take over this Industrial Arca of UPSIDC, you will become
liable to pay and discharge all rates. taxes, charges, claims and outgoing chargeable
imposed and assessment of every deseription, which may be assessed, charged or imposed
upon then by the local body and will abide by the laws rules and direetion of the local body.

(d) In case boiler is to be installed and coal is to be used. you will abtain clearance from the
authoritics coneerned.

(c) You will make appropriate arrangements at you own cost for proper disposal ol wastewaler
produced in your unit,

11. You will apply for and obtain power connection from the local agency/U.P. State Electricity
Board as the case may be at your end and cost.

12. Before exceution of licence agreement you shall have to:-

(i) Submit valid S.S.1. registration certificate issucd by District Industries Centre for the item
of manufacturing for which this allotment is made.

(ii) Clear all dues upto the date of exccuting lease deed as mentioned in clause 3, 4 and 5 of this

letter. :

(iiii) Any other formalities required, il any.

13. You will have to take over possession of the land executing the Lease Deed within 30 days
from the date of inviting you to do so or within 3 months from the dale of this letter
whichever is carlicr.

14. The Lease Decd for the Plot (s) will be exccuted only when.

() The factory has been established and commercial production has been commenced to the
satisfaction of this Corporation.

OR

(b) The loan has been sanction for the project for which this allotment is being made by the
financial institution (requiring creation of mortage) and the same has assured, in writing,
UPSIDC Ltd., for making the lump sum payment of total balance premium of land out of
the first disbursement of the sanctioned loan on behalf of the allottee. In the event, we may
be able to allow first charge to such institution and transfer to it the original Lease Deed in
exchange for registered duplicate copy thereof.

15. The allotment will be cancelled if and when there happens any one of the events mentioned
below and the same consequences will follow as stated in clause 7 above.

(a) If your fail to execute Lease Deed and/or take possession of the land as mentioned in clause
nos. 11 and 13 within the time stipulated in clause 13 the time being of essence.
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(b} IT you fail 10 make payment of interest and / or premium on or before the due date (5) as

mentioned in clause 5 of this letter.

16. You shall not employ in the unit any process generating smoke or fumes or involving use )}
of chimney and any use of fossil fuel in the process which may cause atmospheric pollution
and / or would not discharge liquid efMuent which may be obnoxious by nature or cause

pollution. Your unit should not involve any signiticant emission ol particles and / or fed
gascous substance in the air,

17.In employing labour for the industry, skilled, semi skilled or unskilled, shall give
preference 0 one or two able-bodics persons from the familics whose land has been
acquired of the said Industrial Arca.
18. You shall also be liable to pay maintenance/seryice charges in addition to other dues as per
the demand made by Corporation. )
19. The balance premium alongwith stipulated interest will constitute the first charge on the
allotted plot till fully paid. : :
20, You will pay lease rent ot the rate of Rs. 2000/- per hectare per year dming.lhc ﬂ.fsl lln.ny _
years Rs. 5000/~ per hectare per year during the next thilty years aller expiry ol lllL: Iu\\. n
thirty year and Rs. 10000/ per heetare per year during the next thirty years aller expiry ol
the first sixty years.

21. You shall pay to the corporation maintenance charges on the rate prescribed below : ?;s
a, For )'u;ar 2002 to 2006 (@ Rs. 4/- per sqm. p.a. e
b. For year 2006 to 2011 @ Rs. 6/~ per sqm. p.a. .
c. For yecar 201210 2016 @ Rs. 8/~ per sqm. p.a. ”

Maintenance charges for subsequent years shall be decided by the corporation based on (;ho.
whole sale price index prevailing in the previous year vis-a-vis the whole sale price index &
in the 20" year and whole be informed to you. You have to pay to the corporation such
maintenance charges on first day of July each year, in ¢ase of non |\uymcnl. ol muullcnm.n-v
charges as mentions above, you shall have to bear interest @) l.f)% p-a. Ihe corw)r-::?mn
further reserves the right to cancel the allotment on non-payment of maintenance charges.,

22. The following fee be due as Time extension fee in case o!’ ‘c:\!cnsmn of time beyond (wo 1
years in very fast moving arcas. Time Extension Fee (TEF) shall be charged as per
following: -

Upto Two Years from the date of Allotment: Without any extension lee

210 3 years : 2 % of the original premiom as TE)
3104 ycars : 3 % of the original premium as TEF
410 5 years ] 5 % of the original premium as TEF
510 6 ycars ; 7.5 % ol the original premium as TEF

Beyond 6 years  extension in
exceplional circumstances  with  the
prior approval of M.D. @ 10% of
original premium as extension fee.
23. The allottee/lessee will mention in the postal address of his correspondence letter invariable
the name of UPSIDC Industrial Arca.
24. All the payments to the Corporation should be made only through Bank DralVpay order in

favour of UPSIDC Ltd. payable at Ghaziabad No payments in cash or through cheques
would be accepted.
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-25. You will utilize minimum 30% arca of the plot by covering it by roof/permanent §|3cd

J within the specified period as contained in the Licence Agreement/lcase Deed, failing
| which the allotment of the plot (s) will be cancelled.

26. It will be your sole responsibility to get NOC form UPPCB (U.P.Pollution Control Board)

and it is not furnished to this Corporation, you will be liable for action according to law and

issions which may be in

b ] UPSIDC would not be responsible for any of your act or om
/' contravention to the U.P. Pollution Control Board rules environmental laws.
| | Yours fithfully
/ for U.P. State Industrial Development . Corporation. Ltd

R al Manager ‘\L

No. /ROG /SIDC/PLOTNO | /SITE Date

i Copy forwarded for information and necessary action to:-

Ad,,

1. Chief manager (LA.) U.P. State Industrial Development Corporation 1
A-1/4, Lakhanpur, Kanpur.

2. General Manager, District Industries Centre, Ghaziabad.

3. Regional Manager, U.P. Financial Corporation, ( Yhazinbad.

Reglonnl Manager

6\(‘ Qy

By &SOXmT
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ANNEXURE NO. 19
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ANNEXURE NO. 20
‘ .
“State Industrial Develo @ mr) 00 )
» pment s,
: : ROC. Raj Mager, Ghasisbad
tion Limited Phone :0120-2821103
Mrs, Komal Agarwal” ' P ;mz)-“wmmlﬂ
D/o.Sr B S Agarwal - bbbt . T
&‘f' Ground Floor, Chitra Vihar, ~
LB { ki
-
: No.ég IDC/ROG/Plot No. F-319 & F-320/MG Road Dated: ]
g. :- I of Plot NocF-3 1
‘ Ghazlabad
Dear Sir/Madam, -

Please refer to your application dated 27.06.2014 regarding transfer of above noted
plot in favour of M/s. Lakshmi ChemiProducts Pvt. Ltd. through its Director Sri Hitesh Chand

Goel Regd. Off.: SD-159, Shastri Nagar, Ghaziabad(UP) to set up unit of Thinner & Industrial
Chemicals Mixing & Packaging.

In this connection we are pleased to permit transfer of the above noted plot
subject to payment of transfer levy @10% of present prevailing rate Rs.5300.00 ie.
Rs¢’330.00 Per on sq. mtrs, on 1200.00 on the following terms & conditions:-

1. You Shall clear our Balance dues Rs. ..... 23 TEF within 30 days from the date
of issuance of this letter alongwith @14% w.e.f. Gi@Sgesn on Rs. NIL on upto the
date of payment. ‘ L <

2. The transferee shall deposit the transfer levy amounting to Rs. 3,96,000.00 in
Jumpsum within 30 days from the date of this letter.

3 The Transferee shall have to submit Non-Judicial stamp papers within 30 days
from the date of this letter for execution of lease deed of the plo this office,
failing which the action shall be taken as per rules of the Corpor
trasnferee will have to confirm the stamp duty from Sub-Registrar concem d.

4 Incase stamp papers on behalf of transferor are desired at any stage in future, it
shall be the sole responsibility of transferee to deposit the same. The transferee
shall submit an affidavit in this regard, to above effect.

5. The Transferee will have to get the NOC/ Consent from UP Pollution Control Board &
provisional SSI From GM (DIC); Ghaziabad.

6 A fresh Lease deed will be executed in favour of the transferee on our new terms
and conditions within 60 days from the date of this letter. :

7 Transfer: of plot shall be considerad hence forth only when lease deed for the plot
has been executed.

8 The Transfer Letter dated?17.08.2007, Lease Deed Dated 14.03.2008 & Possession
Memo Dated 26.05.2009 will be surrendered by you within 30 days from the issue

of this letter.
9 The transferee shall pay to the corporation maintenance charges on the rate
prescribed below.:-
for year 2012 to 2016 @ RsB/- per sqm. p.a.

Maintenance charges for subsequent years shall be decided by the corporation
based on the whole sale price index prevailing in the previous year vis-a-vis the
whole sale price index in the 20" year and would be informed to the transferee.
The transferee will have to pay to the corporation such maintenance charges on
first day of July each year, in case of non-payment of maintenance charges as
mentioned above, the transferee shall have to bear interest @14% p.a. The
corporation further reserves the right to cancel the allotment on non-payment of
maintenance charges.
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The wansferee shall have 2 years to start production covering minimum .
it of the allotted area failing which the Corporation shall be free to cancel the
ent. Time extension if allowed shall require to deposit time extension fee

) as per prevailing rules and rates. The present rates are-

~ {Upto two-year from the date of Allotment/transfer without any Time Extension Fee.

2 year to 3 years 5% of the total cost of the plot.
3 years to 4 years 10% of the total cost of the plot.
4 years to 5 years 15% of the total cost of the plot.

After 10 years time extension will not be permissible at any circumstances.

b) Request for time extension will have to be made by defaulting allottees before the
ks expiry of original/extended period.

c) In case request of time extension is made after the expiry of original / extended
period and plot is not cancélled meanwhile then TEF would be payable for the
entire period elapsed since expiry of original / extended time limit.

d) In case unit commences production beyond two year from the date of transfer or

. any extended period, then TEF will be payable for minimum period of one year

after original / extended period. In case TEF is not paid by the transferee allotment

shall be liable for cancellation on the ground of non-payment of TEF or the
Corporation shall recover the TEF as arrears of land revenue by issuing RC.

e) TEF shall be payable on one year basis for each year and interest on unpaid TEF

would be charged after expiry period and its demand shall be raised in the
demand notices.

. f) IMPORTANT : It shall be responsibility of transferee to submit necessary proofs for
' production and get his plot surveyed by Junior Engineer of corporation as soon as
he starts production, failing which he shall be liable to deposit further TEF as per

rules of the Corporation.

11. A no dues. certificate from the income tax officer as provided U/S 230 a of the
income tax act 1961, will be submitted by you within 30 days from the date of this
letter.

12.  Any re-constitution/transfer/subletting/ change of project without prior approval in
writing of this corporation shall result in automatic cancellation of the allotment.

13. The transferee will mention in the postal address of their correspondence letters
invariable the name of UPSIDC., Industrial Area.

14.  The transferee shall be allowed lease for the remaining period of the original lease
period given to the original allottee.

' 15. It will be compulsory for the transferee to adopt rain water harvesting system in
the building/ factory to be constructed on the plot.
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Lease Rent shall be payable each year on Ist day of April in advance til ©Oe

ontinuance of lease as per details given below alongwith Service Tax@123%
additional :-

a. - Forlst .. 29, Years : Rs1.00 per sq. mtrs. p.2.
b.  For next 30 years : Rs.”2.50 per sq. mtrs. p.2.
c.  Fornext 30 years - Rs¢5.00 per sq. mtrs. p.a.

The above offer shall be valid till the expiry date mentioned in the letter or 30 days
from date of issue of letter whichever is earlier. If after expiry of the offer the
parties requests for extension of offer and the reasons for the default submitted by
him are found just & proper to the satisfaction of management and the offer is
extended, interest shall become payable @ 14% from the date of this letter.
However if the prevailing rate of the allotted area changes or due to passage of
time percentage of levy changes then the offer can only be renewed on new
allotment rates/levy only.

You will have to submit Sale Deed of the said plot within 30 days of this letter if
any construction existing on plot.

The transferee will have to submit an affidavit that he will be liable to pay transfer
levy on the additional premium within 15 days from the date of our demand on
any variation on premium rate already fixed by the Corporation and Board of
Director of the Corportion / State Government.

The Transferee will have to submit required Stamp Paper(Non-Retumable) within
30 days of this letter for execution of Lease Deed. On Non-Submission of Stamp
Paper, the transfer offer may be withdrawn. Any further transfer will only be
considered after execution of Lease Deed as per norms. Incase, any demand of
Stamp Duty is raised by the Government for previous Allotment/Transfer the

same shall be submitted by the transferee, for which he will have to submit an
Affidavit to this effect.

Please confirm in writing 15 (Fifteen) days from the date of this letter, if the
above terms & conditions are acceptable to you, failing which this offer shall stand
automatically withdrawn.
Yours faithfully,
For U.P.STATE INDL.DEV.CORPN.LTD.

Q/ REGIO

= MANAGER

No. /SIDC/ROG/PLOT NO. F-319 & F-320/MG Road Date:

Copy to :-

1. M/s. Lakshmi ChemiProducts Pvt. Ltd. through its Director Sri Hitesh Chand Goel Regd
Off.: SD-159, Shastri Nagar, Ghazlabad(UP) for information & necessary action please.

2

The Manager (IA), UPSIDC Ltd., A-1/4, Lakhanpur, Kanpur-208 024 w.r.t. Managini
Director Approval dated 09.07.2014 for information please.
NA&MANAGER

(i/ REGIO!
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“,. 5 ANNEXURE NO. 21
2 1 REGIONAL OFFICE
Fb-s{:tat? ‘nd\fSt,n al Development ¢°° MIF‘SEE C-2, 4th FLOOR, Mahaluxmi Mall
<ation Limited ..‘?f RDC, Raj Nagar, Ghaziabad
Phone :0120-2821103
Sri Ajay Aggarwal Fax :0120-2822157
S/o Sri Ram Avtar Aggarwal Website : www.upsidc.com

g/ © 53, 4-B, Jawhar Nagar(Kamla Nagar),
2ELHI-110 007

f- No. c\CNS'&’/(1'-/3|D('3/ROG/PIot No. F-322/MG Road Dated:}’{i‘// }

Reg. :- Permission for Transfer of Plot No. F-322, Industrial Area M G Road, Ghazia

Dear Sir/Madam,

Please refer to your application dated 12.03.2014 regarding transfer of above noted
Plot in favour of M/s. Lakshmi Chemi Products Pvt Ltd. through its Director Sri Hitesh Chand Goel
Regd. Off.: SD-159, Shastri Nagar, GHAZIABAD(UP) to set up unit of Ethyl Acetate.

In this connection we are pleased to permit transfer of the above noted plot
subject to payment of transfer levy @10% of present prevailing rate Rs.3300.00 i.e.
Rs. 330.00 Per on sq. mtrs. on 600.00 on the following terms & conditions:-

1. You Shall clear our Balance dues Rs. NIL within 30 days from the date of issuance
of this letter alongwith @14% w.e.f. 01.04.2014 on Rs. NIL on upto the date of
payment. '

2 The transferee shall deposit the transfer levy amounting to Rs. 1,98,000.00 in
lumpsum within 30 days from the date of this letter. '

3 The Transferee shall have to submit Non-Judicial stamp papers within 30 days
from the date of this letter for execution of lease deed of the plot in this office,
failing which the action shall be taken as per rules of the Corporation. The
trasnferee will have to confirm the stamp duty from Sub-Registrar concerned.

4 Incase stamp papers on behalf of transferor are desired at any stage in future, it
shall be the sole responsibility of transferee to deposit the same. The transferee
shall submit an affidavit in this regard, to above effect.

5. The Transferee will have to get the NOC/Consent from UP Pollution Control Board &
provisional SSI From GM (DIC), Ghaziabad.

6 A fresh Lease deed will be executed in favour of the transferee on our new terms
and conditions within 60 days from the date of this letter.
7 Transfer of plot shall be considered hence forth only when lease deed for the plot

has been executed.
8 The Transfer Letter dated 30.03.2007, Lease Deed Dated NIL & Possession Memo
Dated NIL will be surrendered by you within 30 days from the issue of this letter.

9 The transferee shall pay to the corporation maintenance charges on the rate
prescribed below.:-
for year 2012 to 2016 - @ Rs. 8/- per sqm. p.a.

Maintenance charges for subsequent years shall be decided by the corporation
based on the whole sale price index prevailing in the previous year vis-a-vis the
whole sale price index in the 20" year and would be informed to the transferee.
The transferee will have to pay to the corporation such maintenance charges on
first day of July each year, in case of non-payment of maintenance charges as
mentioned above, the transferee shall have to bear interest @14% p.a. The
corporation further reserves the right to cancel the allotment on non-payment of

maintenance charges.
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a) The transferee shall have 2

years to start production covering minimum 30
percent of the allotted area fajlj
allotment. Time extension if all

(TEF) as per prevailing rules and rates, The present rates are-

Upto two year from the date of Allotment/transfer without any Time Extension Fee.

2 year to 3 years
3 years to 4 years
4 years to 5 years

5% of the total cost of the plot.
10% of the total cost of the plot.
15% of the total cost of the plot.

After 10 years time extension will not be permissible at any circumstances.
Request for time extension will hay
expiry of original/extended period.

In case request of time extension is made after the expiry of original / extended
period and plot is not cancelled meanwhile then TEF would be payable for the
entire period elapsed since expiry of original / extended time limit.

In case unit commences production beyond two year from the date of transfer or
any extended period, then TEF will be payable for minimum period of one year
after original / extended period. In case TEF is not paid by the transferee allotment
shall be liable for cancellation on the ground of non-payment of TEF or the
Corporation shall recover the TEF as arrears of land revenue by issuing RC.

TEF shall be payable on one year basis for each year and interest on unpaid TEF

would be charged after expiry period and its demand shall be raised in the
demand notices.

e to be made by defaulting allottees before the

IMPORTANT : It shall be responsibility of transferee to submit necessary proofs for
production and get his plot surveyed by Junior Engineer of corporation as soon as
he starts production, failing which he shall be liable to deposit further TEF as per
rules of the Corporation.

A no dues certificate from the income tax officer as provided U/S 230 a of the
income tax act 1961, will be submitted by you within 30 days from the date of this
letter.

Any re-constitution/transfer/subletting/ change of project without prior approval in
writing of this corporation shall result in automatic cancellation of the allotment.

The transferee will mention in the postal address of their correspondence letters
invariable the name of UPSIDC., Industrial Area.

The transferee shall be allowed lease for the remaining period of the original lease
period given to the original allottee.

It will be compulsory for the transferee to adopt rain water harvesting system in
the building/ factory to be constructed on the plot.
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16. Lease Rent shall be

continuance of lease as Nl
£y per details given below alongwith Service Tax@12.36%
a. Forlst ...... Years : R
. : s. 1.00
b. For next 30 years : Rs. 2.50 :;:: :g' mtt:: p.:.
c For next 30 years : Rs. 5.00 per sq: mtrs‘ ';.a.

17.  The above offer shall be valid til] the expiry date mentioned in the letter or 30 days

However if the prevailing rate of the allotted area changes or due to passage of
time percentage of levy changes then the offer can only be renewed on new
allotment rates/levy only.

18.  You will have to submit Sale Deed of the said plot within 30 days of this letter if
any construction existing on plot.

19.  The transferee will have to submit an affidavit that he will be liable to pay transfer
levy on the additional premium within 15 days from the date of our demand on
any variation on premium rate already fixed by the Corporation and Board of
Director of the Corportion / State Government .

Please confirm in writing 15 (Fifteen) days from the date of this letter, if the
above terms & conditions are acceptable to you, failing which this offer shall stand

automatically withdrawn.
Yours faithfully,

For U.P.STATE INDL.DEV.CORPN.LTD.

q@GIOH MANAGER

No. /SIDC/ROG/PLOT NO. F-322/MG Road Date:

Copy to :-
1. M/s. Lakshmi Chemi Products Pvt Ltd. through Its Director Sri Hitesh Chand Goel Regd. Off.:

SD-159, Shastri Nagar, GHAZIABAD(UP) for information & necessary action please.
2. The Managing (IA), UPSIDC Ltd., A-1/4, Lakhanpur, Kanpur-208 024 w.r.t. his approval

dated 20.03.2014 for information please.
REGIONAL NANAGER
R - e
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ANNEXURE NO. 23
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/.’. State Industrial Development

/, . o RS REGIONAL OFFICE :-

Jorporation Limited Eiie UpSHE = Roomore:

) Sri Ajay Verma RDC, Raj Nagar, Ghazlabad 72
S/o Sri Mangal DassVerma, :‘;:M ;:;;:gg

P~ X Ryo D-2/F-2, Bharat Aptt., Chander Nagar, ol e Bupsde.com

137 ANNEXURE NO. 24

gHAZIABAD!UP! ng;ju; M.UEk_jC.Qm

Reg.:

Dear Sir,
Please refer to your application dated 07.04.2017 regarding transfer of above noted plot

CIN: 25960(P19615GC 002834

Ref. Noq32-9 !j/SIDCIROGIPlot No.F-379/MGRoad  Dated: 0\\'.},;13 XN

Permission for Transfer of Plot No. F-379, Industiial Area, MG Road, Ghazlabad

in favour of M/s. Jhoomar Namkeen Prop. Sri Pawan Kandoi S/o Sri D P Kandoi R/o D-32, Ghazipur
Dairy Farm, Road No. 6, DELHI-110 096 to set up unit Mfg. of Food related Itams(Namkeens, Roasted
Grains, Wafers, Bakery Items etc.) :

[n this connection we are pleased to permit transfer of the above noted plot subject to

payment of transfer jevy 10% of present prevailing rate Rs.3900.00 i.e. Rs.390.00 Per sq. mirs. on
607.50 Sq. Mtrs. on the following terms & conditions:-

1.

9

You Shall clear our Balance dues Rs. 5,063.00(M/Charges, Intt.. L/Rent & S/Tax) within
30 days from the date of issuance of this letter along with @14% w.e.f. 01.08.2017 on
Rs. 4800.00 (M/Charges) up to the date of payment.

The transferee shall deposit the transfer levy amounting to Rs. 2,36,925.00 in
lump-sum within 30 days from the date of this letter.

The Transferee shall have to submit Non-Judicial stamp papers within 30 days from
the date of this letter for execution of lease deed of the plot in this office, failing
which the action shall be taken as per rules of the Corporation. The transferee will
have to confin the stamp duty from Sub-Registrar concemned.

Incase stamp papers on behalf of transferor are desired at any stage in future, it
shall be the sole responsibility of transferee to deposit the same. The transferee
shall submit an affidavit in this regard, to above effect, as provision contalned in HO
No. 1762-64,SIDC/IA-Policy Vol.-15 dated 20.11.2012.

The Transferee will have to get the NOC/Consent from UP Pollution Control Board &
provisional SSI From GM (DIC), Ghaziabad and shall also have to obtain NOC from
competent Authority regarding proposed project and deposit the same in this office
before sanction of Building Plan of the plot.

A fresh Leasz deed will be executed in favour of the transferee on our new terms
and conditions within 60 days from the date of this letter.

Transfer of plot shall be considered hence forth only on commencement of unit in
production on the said plot.

The Transfer Letter dated 01.09.2007, Lease Deed Dated NIL & Possession Memo
Dated NIL will be surrendered by transferror within 30 days from the issue of this
letter.

Transferee will have to pay the Corporation Maintenance Charges as per demand
from time to time. Further Maintenance charges for subsequent years shall be
decided by the corporation based on the whole sale price index prevailing in the
previous year vis-a-vis the whole sale price index in the 20% year and would be
informed to the transferee. The transferee shall have to pay to the corporation such
maintenance charges accordingly on first day of July each year, in case of non-
payment of Maintenance charges as mentioned above, the transferee shall have to

bear interest @14% p.a. The corporation further reserves the right to cancel the
allotment on non-payment of maintenance charges.
heY

B
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g the unit under production after covering 30% of the
allotted area within 0] yea

r (12 months) from the date of this letter for which
transferee will have to submit

an affidavit duly notarised by Public Notary within 30
days from the date of issuance of this |etter.

Further Time Extension of 01

year if, ap
Corporation as applicable at t

plicable, will be allowed as per rules of the
hat time..

In support of commencement of upit in production on said plot, following
documents shall be submitted by transferee/Allottee:-

(i)  Udyog Aadhaar issued by concerned District Industries & Enterprises
Promotion Centre.
(i)  Meter Ceiling Certificate
(i) Electrical Bills including 1* Electric Bill
(iv)  Sale-Purchase Bills including 1% Sale/Purchase Bill
(v) Sale Tax return receipt.
Any re-constitution

/transfer/sublettlng/ change of project without prior approval in
writing of this corp

oration shall result in automatic cancellation of the allotment.

The transferee will mention in the postal address of their correspondence letters
invariable the name of UPSIDC., Industrial Area.

The transferee shall be allowed lease for the remaining period of the original lease
period given to the original allottee.
It will be com

pulsory for the transferee to ado
building/fact

ory to be constructed on the plot.

Lease Rent shall be payable each
continuance of lease as

Pt rain water harvesting system in the

year on Ist day of April in advance till the

per details given below alongwith Service Tax@15%
additional :-
a. Forlst ....... Years : Rs. 1.00  per sq. mtrs. p.a.
b. For next 30 years : Rs. 2.50

Per sq. mtrs. p.a.
C: For next 30 years : Rs. 5.00 per sq. mtrs. p.a.

The following activities shall have to be completed by Transferee from date of
issuance of this letter:-
i) Transferee will have to execute Lease Deed within 60 days.

i) Transferee will have to get Possession of plot just after execution of Lease
Deed within 3 days.

iii)  Transferee will have to get Building Plan sanction within 03 months from the
date of issuance of this letter.

iv)  Transferee will have to start cons
date of sanction of Building Plan.

v)  Transferee will have to start production on plot within 01 year form the date
of issuance of this letter.

truction on plot within 01 months from the

The Transferror/Transferee will hav

e to submit Sale Deed of the said plot within 30
days of this letter if any constructio

n existing on plot.
The transferee will have to submi
transfer levy on the additional pre
on any varigtion on premium rat.
Director of the Corportion / State

U an affidavit that he/she will be liable to pay
mium within 15 days from the date of our demand

e already fixed by the Corporation and Board of
Government,

-
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The Transferee will have to submit required Stamp Paper(Non-Returnable) within 30 days
of this letter for execution of Lease Deed. On Non-Submission of Stamp Paper, the transfer
offer will be withdrawn. Any further transfer will only be considered after execution of Lease
Deed as per horms. Incase, any demand of Stamp Duty is raised by the Government for

previous Allotment/Transfer the same shall be submitted by the transferee, for which
he/she will have to submit an Affidavit to this effect.

That the under ground water will not used by transferee without prior approval of

competent authority and will have to submit an affidavit within 30 days from
issuance of this letter for this effect.

Please confirm in writing 15 (Fifteen) days from the date of this letter, if the above

terms & conditions are acceptable to you, failing which this offer shall stand automatically
withdrawn.

No.

Yours faithfully,
For U.P.STA DL.DEV.CORPN.LTD.

é REGIONAL MANAGER

_____ /SIDC/ROG/PLOT NO. F-379/MG Road Date:

Copy to :-

1. M/s. Jhoomar Namkeen Prop. Sri Pawan Kandoi S/o Sri D P Kandoi R/o D-32, Ghazipur
Dairy Farm, Road No. 6, DELHI-110 096 for information and necessary action at
your end please.

2. The Incharge(IA), UPSIDC Ltd., A-1/4, Lakhanpur, Kanpur-208 024 w.r.t. HO
Letter No. 764 dated 28.06.2017 for information Please.

7 REGIOI\A%!/AGER
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ANNEXURE NO. 25

rial Development .

. = : o
Orporation Limite U REGIONAL OFFICE -
L MeBbiaGp SN e
g P > W/o Sri Atul Kumar Gupta / 2s Phone : 2821103
. R/o l-A-152 Fax  :2822157
GHAZIAB AD'(TPe hru Nagar, Email: rmghaziabad@upsidc.com
Website : .upsidc.com
Ref. No.9 9} 29~"3 CIN: c.x;ss‘;u'msl;ccoozm
[FIDC/ROG/Plot No. F-380/MG Road Dated: A\ D70 1)
Reg. : Permission for Transfer of Plot No. FF-380, Industrial Area, MG Rgd\ﬁﬂiabad
Dear Sir,

Please refer to your application dated 07.04.2017 re
in favour of M/s. Jhoomar Namkeen Prop. Sri Pawan Kandoi
Dairy Farm, Road No. 6, DELHI-110 096 to set u
Grains, Wafers, Bakery Items etc.)

garding transfer of above noted plot
S/o Sri D P Kandoi R/o D-32, Ghazipur
p unit Mfg. of Food related Items(Namkeens, Roasted

In this connection we are pleased to permit transfer of the above noted plot subject to
payment of transfer levy @10% of present prevailing rate Rs.3900.00 i.e. Rs.390.00 Per sq. mtrs. on
607.50 Sq. Mtrs. on the following terms & conditions:-

I, You Shall clear our Balance dues Rs. 8,527.00(M/Charges, Intt., L/Rent, TEF & S/Tax)

within 30 days from the date of issuance of this letter along with @14% w.e.f.

01.08.2017 on Rs. 7705.00(M/Charges & TEF) up to the date of payment.

The transferee shall deposit the transfer levy amounting to Rs. 2,36,925.00 in

lump-sum within 30 days from the date of this letter.

The Transferee shall have to submit Non-Judicial stamp papers within 30 days from

the date of this letter for execution of lease deed of the plot in this office, failing

which the action shall be taken as per rules of the Corporation. The transferee will
have to confirm the stamp duty from Sub-Registrar concerned.

4. Incase stamp papers on behalf of transferor are desired at any stage in future, it
shall be the. sole responsibility of transferee to deposit the same. The transferee
shall submit an affidavit in this regard, to above effect, as provision contained in HO
No. 1762-64/SIDC/IA-Policy Vol.-15 dated 20.11.2012.

5. The Transferee will have to get the NOC/Consent from UP Pollution Control Board &
provisional SSI From GM (DIC), Ghaziabad and shall also have to obtain NOC from
competent Authority regarding proposed project and deposit the same in this office
before sanction of Building Plan of the plot.

6. A fresh Lease deed will be executed in favour of the transferee on our new terms
and conditions within 60 days from the date of this letter.

7. Transfer of plot shall be considered hence forth only on commencement of unit in
production on the said plot.

8. The Transfer Letter dated 29.12.2009, Lease Deed Dated NIL & Possession Memo
Dated NIL will be surrendered by transferror within 30 days from the issue of this
letter.
Transferee will have to pay the Corporation Maintenance Charges as per demand
from time to time. Further Maintenance charges for subsequent years shall be
decided by the corporation based on the whole sale price index prevailing in the
previous year vis-a-vis the whole sale price index in the 20" year and would be
informed to the transferee. The transferee shall have to pay to the corporation such
maintenance charges accordingly on first day of July each year, in case of non-
payment of maintenance charges as mentioned above, the transferee shall have to

bear interest @14% p.a. The corporation further reserves the right to cancel the
allotment on non-payment of maintenance charges.
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

Further Time Extension of 01 year if, applicable, will be allowed as per rules of the
Corporation as applicable at that time..

In support of commencement of unit in ‘production on

documents shall be submitted by tran

said plot, following
sferee/Allottee: -
()  Udyog Aadhaar issued by concerned District Industries & Enterprises
Promotion Centre.
(i)  Meter Ceiling Certificate

(iii) .Electrical Bills including 1* Electric Bill

(iv)  Sale-Purchase Bills including 1* Sale/Purchase Bill
(v)  Sale Tax return receipt.

Any re-constitution/transfer/

subletting/ chan
writing of this corporation s

ge of project without prior approval in
hall result in automatic cancellation of the allotment.
The transferee will mention

in the postal address of their correspondence letters
invariable the name of UPSIDC., Industrial Area.

The transferee shall pe allowed lease for the remaining period of the original lease
period given to the original allottee.

It will be compulsory for the transferee to adobt rain water harvesting system in the
building/factory to be constructed on the plot.
Lease Rent shall be pa

yable each year on Ist da
continuance of lease

y of April in advance till the
as per details given below alongwith Service Tax@15%
additional :-
a. Porie . Years : Rs. 1.00 Per sq. mtrs. p.a.
b. For next 30 years : Rs. 2.50 Per sq. mtrs. p.a.
C: For next 30 years : Rs. 5.00

per sq. mtrs. p.a.
The following activities shall have to be ¢

issuance of this letter:-

i) Transferee will have to execute Lease Deed within 60 days.

i) Transferee will have to get Possession of Plot just after execution of Lease
Deed within 3 days.

Transferee will have to get Building Plan sanction within 03 months from the

date of issuance of this letter.

Transferee will have to start ¢

date of sanction of Building PI

v) Transferee will have to start production on plot within 01 year form the date
of issuance of this letter.

ompleted by Transferee from date of

iii)
iv)

onstruction on plot within 01 months from the
an.

The Transferror/T ransferee will ha

ve to submit Sale Deed of the
days of this letter if any constructi

said plot within 30
on existing on plot.
The transferee will have to submit a

n affidavit that he/she will be liable to pay
transfer levy on the additional premium within 15 days from the date of our demand
on any variation on premium rate al

ready fixed by the Corporation and Board of
Director of the Corportion / State Government.

-
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142

The Transferee will have to i :
k submit required .
OF 4188 letter for execution of Lasse Deqm Stamp Paper(Non-Returnable) within 30 days

3 ed. On Non-Submission of
offer will be withdrawn. Any f = mission of Stamp Paper, the transfer
Deed as per nomms. lncas::.. anye; transter il only be considered after execution of Lease

DRy Aot et emand of Stamp Duty is raised by the Government for

same shall be submitted
he/she will have to submit an Affidavit to this effects.u 1S TSRS, 0 W

That the under ground water will not used by transferee without prior approval of

competent authority and will have to submit an affidavit within 30 days from
issuance of this letter for this effect.

Please confirm in writing 15 (Fifteen) days from the date of this letter, if the above

terms & conditions, are acceptable to you, failing which this offer shall stand automatically
withdrawn.

No.

Yours faithfully,
For U.P.STATE INDL.DEV.CORPN.LTD.

S
REGIO NAGER

/SIDC/ROG/PLOT NO. F-380/MG Road Date:

Copy to :-

1. M/s. Jhoomar Namkeen Prop. Sri Pawan Kandoi S/o Sri D P Kandoi R/o D-32, Ghazipur
Dairy Farm, Road No. 6, DELHI-110 096 for information and necessary action at
your end please.

2. The Incharge(lA), UPSIDC Ltd., A-1/4, Lakhanpur, Kanpur-208 024 w.rt. HO
Letter No. 765 dated 28.06.2017 for information Please

REGIOV@?'MG‘ER
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ANNEXURE NO. 26

C-2. 88 *
RDC, Raj Nagas,

ndustrial Development g% [ﬁlﬁﬂt
n Limited 30 v

oj Rastogi, / Lt Phone 0::&"0 :
ri Satish Chand Rastogi Fax :0 282;}57
190-A, Karawal Nagar, Shahadara, Website : WWW.UPSIZC com

LHI :
No. 3(5 €9—/SIDC/ROG/Plot No. F-43/MG Road Dated: 2.4)2 ,,
3 Permission for Transfer of Plot No. F-43, Industrial Area M G Road, Ghazla } /
Dear Sir/Madam. ‘

Please refer to your application dated 23.01.2014 regarding transfer of above noted
piot in favour of M/s. Uro Pack India Pvt. Ltd., through its Director:- Sri R M Kaushik, Regd. Off.: H-139,
Govindpuram GHAZIABAD(UP) to set up unit of All types of Corrugated Boxes.

In this’ connectionn we are pleased to permit transfer of the above noted plot
subject to payment of transfer levy @10% of present prevailing rate Rs.3300.00 j.e.
Rs. 330.00 Per on sq. mtrs. on 600.00 on the following terms & conditions:-

1. You Shall clear our Balance dues Rs. 2,85,581.00(M/Charges, Intt, L/Rent, TEF & S/Tax)
within 30 days from the date of issuance of this letter alongwith @14% w.e f.
01.04.2014 on Rs. 1,43,770.00(M/Charges & TEF)) on upto the date of payment.

2 The transferee shall deposit the transfer levy amounting to Rs.1,98,000.00 in
lumpsum within 30 days from the date of this letter.

3 The Transferee shall have to submit Non-Judicial stamp papers within 30 days
from the date of this letter for execution of lease deed of the plot in this office,
failing which the. action shall be taken as per rules of the Corporation. The
trasnferee will have to confirm the stamp duty from Sub-Registrar concerned.

4 Incase stamp papers on behalf of transferor are desired at any stage in future, it
shall be the sole responsibility of transferee to deposit the same. The transferee
shall submit an affidavit in this regard, to above effect.

3. I'he Transferee will have to get the NOC/Consent from UP Pollution Control Board &
provisional SSI From GM (DIC), Ghaziabad.

6 A fresh Lease deed will be executed in favour of the transferee on our new terms
and conditions within 60 days from the date of this letter.

7 Transfer of plot shall be considered hence forth only when lease deed for the plot

has been executed.
8 The Allotment Letter dated 06.01.2001, Lease Deed Dated 15.09.2007 & Possession
Memo Dated 20.09.2007 will be surrendered by you within 30 days from the issua
~of this letter. %

9 The transferee shall pay to the corporation mamtenance charges on the rag®
prescribed below.: .
for year 2012 to 2016 @ Rs. 8/- per sqm. p.a. ¢
Maintenance charges for subsequent years shall be decided by the corporatiss
based on the whole sale price index prevailing in the previous year vis-a-vis e
whole sale price index in the 20" year and would be informed to the transf. oo

The transferee will have to pay to the corporation such maintenance charges
first day of July each year, in case of non-payment of maintenance charges
mentioned above, the transferee shall have to bear interest @14% p-a.
corporation further reserves the right to cancel the allotment on non-payme

maintenance charges.

A

)




()

b)

d)

f)

11.

"12:

18,"

14.

15.

144

The transferee shall have 2 years to start production cove =
percent of the allotted area failing which the Corporation sha® te e -
allotment. Time extension if allowed shall require to deposi ===» -
(TEF) as per prevailing rules and rates. The present rates are-

Upto two year from the date of Allotment/transfer without any Time Eaxmes

2 year to 3 years 5% of the total cost of the plot
3 years to 4 years 10% of the total cost of the piot.
4 years to 5 years 15% of the total cost of the plot.

After 10 years time extension will not be permissible at any circumstasces

Request for time extension will have to be made by defaulting allottess ==
expiry of original/extended period.

In case request of time extension is made after the expiry of original 3
period and plot is not cancelled meanwhile then TEF would be payable fue =
entire period elapsed since expiry of original / extended time limit.

"
|}
!

In case unit commences production beyond two year from the date of t2-
any extended period, then TEF will be payable for minimum period of
after original / extended period. In case TEF is not paid by the transferes
shall be liable for cancellation on the ground of non-payment of T
Corporation shall recover the TEF as arrears of land revenue-by issuin

TEF shall be payable on one year basis for each year and interest on v
would be charged after expiry period and its demand shall be rz
demand notices.

IMPORTANT : It shall be responsibility of transferee to submit necessary oroots T

production and get his plot surveyed by Junior Engineer of corporation == =2
he starts production, failing which he shall be liable to deposit further TEF

rules of the Corporation.

y
]

!' 0 W
1
}

0 m

fr'"n

e .
N

n

|

- "

A no dues certificate from the income tax officer as provided U/S 230 a of =
income tax act 1961, will be submitted by you within 30 days from the date of ™
letter.

Any re-constitution/transfer/subletting/ change of project without prior acoe
writing of this corporation shall result in automatic cancellation of the allot—e-

The transferee will mention in the postal address of their éorresponde*r:e e
invariable the name of UPSIDC., Industrial Area.

The transferee shall be allowed lease for the remaining period of the origina =
period given to the original allottee.

It will be compulsory for the transferee to adopt rain water harvesting =, s7e
the building/ factory to be constructed on the plot.
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18.

-19.

No.

145

Leas.e Rent shall be payable each year on Ist day of April in advance til the
:::phpuar:ce of lease as per details given below alorigwith Service Tax®1236%
itional :-

a. Forlst ....... Years - Rs. 1.00 pef sq. mus. p 2

b. For next 30 years - Rs. 2.50 per sq. mtrs. p.a
C. For next 30 years g Rs. 5.00 per sq. mtrs. p.a

.+ The above offer shall be valid till the expiry date mentioned in the letter or 30 days

from date of issue of letter whichever is earlier. If after expiry of the offer the
parties requests for extension of offer and the reasons for the default submitted by
him are found just & proper to the satisfaction of management and the offer is
extendgd. interest shall become payable @ 14% from the date of this letter.
However if the prévailing rate of the allotted area changes or due to passage of
time percentage of levy changes then the offer can only be renewed on new
allotment rates/levy only. ’

You will have to submit Zale Deed of the said plot within 30 days of this letter if
any construction existing on plot.

The transferee will have to submit an affidavit that he will be liable to pay transfer
levy on the additional premium within 15 days from the date of our demand on

_ any variation on premium rate already fixed by the Corporation and Board of

Director of the Corportion / State Government .

Please confirm in writing 15 (Fifteen) days from the date of this letter, if the
above terms & conditions are acceptable to you, failing which this offer shall stand

automatically withdrawn. ;
Yours faithfully,

For U.P.STATE INDL.DEV.CORPN.LTD.

‘usalon&@fi:,«oen

/SIDC/ROG/PLOT NO. F-43/MG Road Date:

Copy to :-

L.

2.

M/s. Uro Pack India Pvt. Ltd., through its Director:- Srl R M Kaushlk, Regd. Off.: H-139,

Govindpuram, GHAZIABAD(UP) for information & necessary action please.
The Managing Director, UPSIDC .Ltd., A-1/4, Lakhanpur, Kanpur-208 024 w.rt. his

approval dated 20.02.2014 for information please. . (’)lb\,

q REGIONAL MANAGER

v
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